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TEGISLLATIVE ASSEMBLY.
Friday, 23rd March, 1934. y

The Assembly met in the Assemblv Chamber of the Council House af
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham

Chetty) in the Chair.

STATEMENTS LAID ON THE TABLE.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, I lay on the table the information promised in reply to unstarred ques-
tion No. 103 asked by Mr. D. K. Lahiri Chaudhury on the 3rd March, 1934.

GRADUATES IN THE PRINTING AND STATIONERY DEPARTMENT.

103. (¢) 15 (b) 14 (c) 78.

Mr. P. R. Rau (Financial Commissioner, Railways): Sir, I lay on the
table:

())- the information promised in reply to starred question No. 1473,
asked by Sardar Sant Singh on the 20th December, 1933;

(i) the information promised in reply to starred quection N». 1344,
asked by Pandit Satvendranath Sen on the 11th December,
1933; and

(iti) the information promised in replv to starred qunestion No, 142,
agked by Mr. N. M. Joshi on the 16th February, 1934.

DEMOTION OF CERTAIN INSPECTORS OF CREWS EAST INDIAN RarmmLway.

*1473. (a) In regard to questions Nos. 1009 and 1010 asked by Mr. Muhammad Azhar
Ali on the 18th September, 1933, I would refer the Honourable Member to the
information laid bv me on the table of the House on the 5th February, 1934. In
regard to question No. 1011 asked bv Mr. Muhammad Azhar Ali on the 18th September,
1933, it is understood that the memorials from the Inspectors of Crews were received
apd considered bv the Agent, East Indian Railway who later on.forwarded them to
the Railwav Board in June, 1933, The Railway Board considered these memorials and
passed orders in December, 1833.

(by and (¢). The Agent, East Indian Railway reports that certain direct appoint-
ments as Tnepectors were made in 1926. the selection being made by an officer deputed

by the Railway Board to organise the Crew system on the East Indian Railway. No
records are at present available which show the basis on which these appointments

were made. .
( 2635 ) A
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Provisiox oF RUNNING RooMs FOR THE TRAVELLING TICEET EXAMINERS ON
THE East INDIAN RAlLWAY. '

*1344. The Agent, East Indian Railway reports as follows :

(a) Travelling Ticket Examiners are not allowed to use waiting rooms at stations
which are intended for the use of passengers only. » :

(8) They are permitted to occupy Running Rooms at stationms.

(c) and (g). No but it may happen very seldom, and in such cases, the Station

r endeavours to provide some temporary accommodation if necessary.

The normal beat of the Travelling Ticket Examiners is fixed between points whers
Running Room accommodation is available.

(d) Yea

(e) Only one Travelling Ticket Examiner on the Moradabad division asked for
Running Room allowance and he was told thai the conditions of his service were
different to those of Guards and as such. he was not entitled to Rununing Room
allowance.

(f) Yes.

UTILIZATION OF THE RAILWAY STAFPF BENEFIT FUND FOR RELIEVING THE
DiSTRESS OF RAILWAY EMPLOYEES AND THEIR FAMILIES DUE TO
RETRENCHMENT.

*142. The Agent, Bengal Nagpur Railway has reported as follows :

The President of the Bengal Nagpur Railway Indian Labour Union in his letter
No. RC-116/31/653, dated 30th April, 1933, submitted numerous suggestions and recom-
mendations in connection with the retrenchment of staff in the Khargpur Workshops,
and paragraph 10 of this letter reads as under :

““‘As regards the Staff Benefit Fund, in view of the extraordinary state of the
present circumstances, I am to request you to impress upon the manage-
ment of the Fund the desirability of diverting most of the monies at the
disposal of the Fund, for arranging relief to those whose earnings have
been greatly and unevenlv affected by economy measures. If a contribu-
tion is also made by the Fund, it would greatly facilitate payment of full
pay during leave by rotation.”

In my letter No. B.-8087 dated 4th Mav, 1933, I informed the President of the
Bengal Nagpur Railway Indian Labour Tnion as follows :

“The question of using money from the Staff Benefit Fund for the relief of staff
under notice of retrenchment was placed before the Committee of Manage-
ment of that Fund, and they came to the following decision :

‘After very careful consideration the Managing Committee of the Staff Benefit
Fund do not consider that the money in this Fund can be applied for
the purposes suggested by the President of the Labour Union at the
meeting held on the 20th April, 1933, and in his letter No. RC.-116/31/
653, of 30th April, 1933."

The decision of the Committee of Management of the Staff Benefit Fund was
influenced by the fact that the recommendation of the President of the Bencal
Nagpur Railway Indian Labour Union did not concern a few individual cases of proved
distress bnt referred generally to the whole of the retrenched staff and their families
for an indefinite period.

THE INDIAN FINANCE BILL.

Mr. President (The Honourable Sir S8hanmukham Chetty): The House
will now resume consideration of the Finance Bill—clause 8.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Origsa:
Muhammadan): Sir, I beg to move:

“That for sub-clause (£) of clause 3 of the Bill the following he substituted :

‘(#) ITn_the Third Schedule to the Indian Tariff Act, 1804, the heading ‘Hi
Skins') and Item No. 3 thereunder shall be omitted.” g "Hides aud
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I want at the outset to point out that the result of this export duty has
been that the prices of skins have gone down. It is the export of articles
which brings real wealth into a country, and all countries nowadays are.
trying to increase their exports. Many agreements are made and the
British Government and the Indian Government have also entered .into
several agrcements with other countries with a view to increasing their
exports. But, as regards this particular article, I find that the Govern-
ment of India are trying to decrease its export and are doing nothing to
increase it. The result of an export duty is that it affects the balance of
trade also. In this matter the Fiscal Commission have also said that, apart
from the question of incidence, there is a general objection to export duties
which in the case of India deserves especial notice. Export duties tend to
diminish exports and thus produce an adverse effect on the balance of
trade. Further, if you will see, it has been said on several occasions, when
the question of rice was raised, that there is no need of abolishing this,
because other countries also have the same export duty and so it does not
affect rice; but, in the case of skins, this is no; the case. In the case of
skins, you will find that the other countries which export sk'ns do not have
any export duty. Rather you will find that South Africa and some other
countries give bounties to the exporters of skins. On prewious occasions, if
has been said that this is a duty realiv on foreigners, and, by means of this
-export duty, the Government of India get some money for their treasury
from the foreigners, but that is not the case. Here, again, I want to quote
the Fiscal Commission where they have definitely said:

‘““Now, this increased cost may raise the price of the commodity in the world’s
market, in which case it falls on the foreign consumer, or the world price may remain
the same, in which case the increased cost simply reduces the profits of the home
producer. Which of these two results is the more likely to occur depends on the
extent to which the world price is fixed by the cost of production in the country
which imposes the export dutv, and this in turn depends on the proportion which the
supply derived from this country bears to the total supply in the world market.”

So, in this connection, I can say that skins are not our monopoly.

iLong, long ago, it was a sort of semi-monopoly; but that stage also has
s passed away, and now our export is dwindling year after year, and the
“result has been that the production of these skins also has gone down and
“'is going down in this country. If you will see, you will find that the resul
of any export duty—and especially on skins—leaves only four alternatives:
‘one is that the prices in the foreign markets go up, and it is not in our
rpower and we cannot increase the prices in the foreign market, because
“there are many competitors nowadsys, and, at the same time, the other
-countries are helping the exports from their countries. Turning to the
| figures, we find that the export of skins to all countries, in 1919-20, was
"'81,248 tons; in 1921-22, it dwindled to 21,689 tons; in 1932-23, it came
i down to 20,651 tons, and in 1925-26. it came down to 19,249 tons only In
1 1927-28, again, it went down to 18.706 tons and in 1980-31. to 17,425 tons,
‘while, in 1931-82, it was 15,613 tons only. I am sorry that the figures of
-seaborne trade for British India are not available for 1932-33, but, from the
figures which I have quoted, it is quite clear that from 1920-21 to 1931-33,
‘the figures have been going down steadily: I have received a memorandum in
which the figure for ten months in 1932-83 was 9,299 tons only; while our
pre-war exports of these skins was 22,700 tons in 1913-14. So we find that
our exports*are going down year by year, and that it is nothing but a shadow
-of our former trade. »
Some one may say and the Government will say that the cause of this
7 decrease i8 the economic depression, and °‘that it is, as a result
sof this economic depression that our trade has gone down. But,

A3
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[Mr. M. Maswood Ahmad.]

Sir, this is not the case. The chief importer of Indian skins is the United
States of America, and goat skins and kid skins imported in 1926-27 into-
the United States of America was 5,40,27,500 in number. out of which-
2,03,11,750 or 38 per cent was imported from India, and in' 1930 Indian

skins were imported into the United States to the extent of 33 per ceut, i.e.,

1,83,87,000 out of 5,51,84,000; while Africa increased its export to 90*
per cent’in that vear. In 1981, it further went down to 1,42,20, in num-

ber. It means that Indian skins were imported into the United States only

to the extent of 29 per cent, while Brazil.increased its export to 43 per
cent of the average of 1926—29. In 1932, you will find that only

97,380,000 pieces were imported from India to the United States, which

means that only 28 per cent was imported from India. So the total loss

to India on the average of 1926-27 was on an average 52 per cent while

other countries like Africa and Java have gained. From Africa skin was

imported into the United States only to the extent of three per cent, but

in 1932 it was nine per cent. If Indian skins have not been exported as a

result of the economic depression, how is it then that South Africa has

been able to export their skins to a much larger extent to the United

States? The same has been the case with other countries too. Honour-

able Members will see that the import of raw skins from India into the

United States of America has gone down very much, and if they look into

the figures they will find that while they have reduced their import to 87

per cent only, the import from India has gone down by 52 per cent.

Sir, in this connection I would further like to quote certain figures of
the import into the United Kingdom. I do not want to quote all the
figures. but T shall only point out that the United Kingdom in 1921-22 im-
ported 44.56,000 raw goat skins, while in those days the export of raw skins
from India was 21,689 tons. Now, in 1931, the import into the United
Kingdom from all countries has increased. and in 1932 the United Kingdom
imported 76,79.000 goat skins, and our figure in that year has gone down to
15,613 tons. Therefore, it is not correct to sav that the economic depres-
sion is the main cause of the decrease. The real cause is that in India we
have got an export duty on skins, while other countries do not impose an
export dutv. They rather give bounties like Africa to their exporters. In
this connection I want to say that the fall in the price of hides and skins in
the foreign market and the burden of export duty on Indian exporters are
the chief reasons as to why we cannot find a market there, and when a
market is lost, it is very difficult to revive it. Further, if Honourable
Members will read the Fiscal Commission’s Report, they will see that the
Commission agree with the view that once a market is lost, it is very
ldgfcu]t to get it back. This is what the Report says in para, 185. at page

“Bome of our witnesses have minimised the dangers of export duty and have
sugpested that if an export duty that has been imposed is found to be injuring an
industrv, it can then be taken off. In our opinion, this is a superficial view. The
great danger of an export duty is that if once by means of it the market is lost the {rade
mav be permanently ruined, and it may never be possible to repair the injury
inflicted.”” !

With regard to hides and skins, they have definitely said this:

““The main cause of the smaller supply of hides was that the hides were mot
collected from the cattle which died a natural death.”
—ard further in para. 193 they say— ’
“Bn #a- ag the export duty on hides and skins is intended to be protective, it cannct’
be justified.”
« A
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This is the final conclusion which the Fiscal Commission have reached,
:and I think the duties imposed on different articles are fixed in accordance
with the principles laid down by the Fiscal Commission. Further on, they
"say about skins:

“But we received a certain amount of evidence to the effect that Indian goat sekins

. formed a semi-monopoly. It is possible therefore, that a small revenue duty on skins
-could be justified in accordance with our general principles.”

They don’t say that there must be a duty, but they c¢nly say that a
-duty should be justified, but I have proved that the time has not come
yet for the imposition of such a duty. They have further said that this
is a matter which might be inquired into by the Tariff Board, but the duty
on hides must be abolished in anv ease. Their suggestion is that, while
the dutv on hides should be abolished, the question regarding the duty on
skins should be referred to the Tariff Board. But my information is that
this matter has never been referred to the Tarifi Board. I have inquired
from différent Chambers of Commerce of what the exact position is, and I
"have received a telegram which reads thus:

‘“Reference telegram from March Commercial Intelligence and Statistical Depart-
ment states question removal skin duty never been referred to Tariff Board; Calcutta
Hide and Skin Shippers Association.”

My iriends have quoted several authorities. and if vou will see the tele-
‘grams,—I do not want to waste the time of the House by reading all
“these telegrams,—1I have got a large number of telegrams—several of them
want that the export duty on skins must go . . . . *

Mr. B. Das (Orissa Division: Non-Muhammadan): Will the Honourable
Member kindly give the names of all those Chambers of Commerce ?

Mr. M. Maswood Ahmad: Yes, there is one from the Calcutta Hide and
Skin Shippers’ Association, and the other is from the Muslim Chamber of
Commerce, Caleutta . . . . .

Mr. B. Das: Only one?
Mr. M. Maswood Ahmad: No, no, there are two.

.Mr. B. Das: The other is not a Chamber of Commerce.

Mr. M. Maswood Ahmad: Sir. T do not want to waste the time of the
House in replving to these interruptions. There was sorme difference of
-opinion about hides between the representatives of Madras and the repre-
sentatives of other Provinces, but, so far as the question of skins goes, I
think the representatives from Madras will not differ from me . . . .

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
‘madan Urban): No, no.

~ Mr. M. Maswood Ahmad: At least one Honourable Member. my friend
from Madras. does not acree with me. and so I shall give reasons later as
‘to why he will not be affected by this question.

Several Honourable Members have already raised. and may still raise,
the question of cattle preservation, and so on. I say that if the skin export
business i8 not a paying concern, then the cattle will suffer the more. The
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upkeep of cattle is a sort of side show to our agriculturists. They keep
cattle during summer and sell them. The effect of the export duty is that
the price of the skin has gone down to a very grest extent, and so the
keeping of cattle is not a paying concern at all. In Bihar, cattle is sold
.at Rs. 1-8:0 or Rs. 2-8-0 each. The result is that the agriculturists now-a-
days do not care tc keep cattle, as they do not get anything out of them.

I urge upon the Government that when they have abolished the export
duty on hides, they must as well abolish the export duty on skins, because
the two are interlinked together. It the Government are not satisfied,
they must at least, according to the recommendations of the Fiscal Comn~
‘mission, refer the matter to the Tariff Board, which has not been done seo

far.

There are two kinds of people interested in this question, those who use
the skins in the factories here and tan them, and those who really produce
the skins and keep the cattle. As regards the industrialists, the Fiscal Com-
mission have definitely said that they are protected by the high import
duty on dressed and tanned skins and that it is sufficient. I need not
quote the recommendation of the Fiscal Commission. The poor people in
the villages, who are suffering, deserve ¢ certain amount of sympathy from
the Government. I have said several times, and I do not want to repeat it,
that the proportion of taxes which the Government are taking from the
poorer people is greater than that which they take from the well-to-do people
of the country, and this export duty also falls upon the poorer classes of
people and not on the industrialists. The industrialists in the skin trade do
not get any thing out of it and have not got fair competition in the foreign
msrkets. Therefore, there is no justification for Government to have  this
export duty on skins. With these words, I move my amendment.

I;. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“That for sub-clause (2) of clause 3 of the Bill the following be sabstituted :

.‘(2) In the Third Schedule to the Indian T iff i ‘Hi
Skins’ and Item No. 3 thereunder shall :: om?t‘:od.""ﬂ’ 1899, the heading Hides and

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan Rural):
I rise to oppose the amendment so ably moved by my Honourable friend.
Mr. Maswood Ahmad. Mr. Maswood Ahmad has marshalled facts and
figures to show that our export trade in skins has been continually goin
down, b}lt he has not shown whether the consumption of skins ‘ingthig
country in the tanning industry has also gone down or has gone up. There
18 a certain supply of skins available in this country. Some portion of it
is exported outside, and some portion of it is sent to the tenneries where
it is tanned angl used in the country, or exported outside. If the whole
supply thus available is used in two ways, that is, in export and for tannin
in the tanneries, a.nd if no surplus is left on hand, then I do not think tha%
my Honourable friend, Mr. Maswood Ahmad, or anybody else hus got any-
thing to complain about. There is no evidence that a certain amount of
unused'portgon remains in the country and is going to waste. If the exports
are falling, it shows that larger and larger quantities of raw skins are taken
up by the tanneries and they are cured and treated there. It is, then
a matter for congratulation and not a matter for regret, and I do not think
thet Government ought to help the exporter in this way at the cost of the
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tanneries that have arisen. I am at a loss to know what the policy of the
Government is in these days. On a former occasion, I have said that, first
of all, the policy of the British Government was that India should be &
country of exporter of raw materials and an importer of finished articles,

Mr. M. Maswood Ahmad: Do you support an export duty on cotton ?

Mr. B. V. Jadhav: If it is necessary, I shall support it. If it is necessary
for the development of the cotton industry in this country, then certsinly
I shall support it. As I said just now, the policy of the Government in
those days was to encourage the export of raw materials and to discourage
industries in this country, so that this country might afford a good market
for the finished articles of foreign manufacturers. But on account of various
reasons, that policy has been changed, and Government are showing some
solicitude for the encouragement of Indian industries. But I am afraid,
again, the policy of Government appesars to be changing. Government do
want revenue. Their fiscal policy is now for raising more and more revenue,
and they appear to be rather careless whether Indian industries are en-
couraged or not. When the tariffs were first of all proposed, it was evidently
the policy of Government to encourage Indian industries; but, nowadays,
I have been noticing it for the last two or three years, Government are more
solicitous about their revenue and they are not so very anxious to see that
the Indian industries are encouraged. The imposition of various excises
this year is an instance in point. I need not dilate on this subject more,
because, when those Bills come up before this House, I shall have some-
thing to say about them, but I see that the policy of Government is to see
how to secure larger revenue from whatever source it may be coming. They
are not 80 very anxious about the encouragement or well being of Indian
industries. The taking off of the hide cess yesterday may be taken as an
instance in point. It was sufficiently discussed yesterday and I need mot
detain the House over it. This motion by Mr. Maswood Ahmad is of the
same nature. The export trade in skins will be encouraged no doubt, because
the foreigner will get our skins at a cheaper rate; but then it will injuriously
affect the tanneries which are taking up these skins, and, therefore, I think
it my duty to oppose this amendment.

Mr. G. Morgan (Bengal: European): I do not want to detain the
House at length when supporting this amendment. My Honourahle
friend, Mr. Maswood Ahmad, has dealt very fully with the situation, and
I am not going into a mass of fizures to prove that the trade has been
dwindling consistently. T think that was absolutely evident to the House
during the debate yesterday and today, but I wish to put forward my
support to this amendment because my constituents have definitely taken
up that position and a resolution was passed by the Associated Chambers
of Commerce on the 9th Januarv, 1934, as follows, and, with your
permission, I will read out the resolution:

*“This Association is strongly of opinion that the export duty on hides and skins
which has bheen in force since 1919 without fulfilling the object for which it was
introduced and which has proved to be harmful to this country as a whole should be
abolished at the very earliest opportunity.”

In goat skins the United States have been our best customers, and
the proportion of the total trade with that country during the last three
years has dropped from 38 per cent. to 28 per cent. My Honourable
friend, Mr. Jadhav, said that consumption was going down. That may
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be quite true, but the proportion of India to that consumption has gone
down rapidly from 88 per cent. to 28 per cent., and that is due to intense
competition from foreign countries. The Fiscal Commission some time
ago remarked that there were few indications that the export duty on raw
hides and skins had brought to the Indian tanning industry the benefits
that were anticipated. Well, Sir, I need not detain the House longer, but
the fact remains that the export of goat sking has dwindled considerably
during the last 15 years and now it is getting worse. The position of hides
Wwas dealt with very fully yesterday and my friend, Mr. Maswood Ahmad,
has already given you the full figures. I do not think that there can be
any two opinions in this House, with the exception of some tanneries in
Madras, that this export dutv on both hides and skins should be abolished.
I, therefore, support the amendment. ‘

Seth Haji Abdoola Haroon (Sind: Muhammadan Rural): I am support-
ing the amendment of my friend, Mr, .iaswood Ahmad. I shall not
quote figures, because my friend has already donec so. I know very well
that in 1927 the Governmant brought forward a proposal that hides and
skins should be exempted from the export duty. I do not know how the
eircumstances have changed today that Government have come forward
for removing the export duty only on hides, but not on skins as well. I
want to know from the Government and I hope they will explain clearly
as to why they are retaining the export duty on skins. Of course I have
gone through the Budget speech of the Honourable the Finance Mem-
ber wherein he has said that the skin trade has been g little bit improved.
It might be so. but, according to my information, the prices ar: 5> low
that skins in the interior of the country are not being collected by the
people. Occasionally when I go into my constituency, people complain
that on. account of the low prices, small traders do not care to collect them
and pay high freight charges and send them to Karachi for export, There-
fore, they tell me that skins are rotting there. When my fricnd, Mr.
Maswood Ahmad, was speaking, my friend. Mr. Das, questioned him as
to what were the Chambers of Commerce that sent him tclegrams. My
friend. Mr. Maswood, read two telegrams. Then. Mr. Das said that thera
were many other Chambers. Theyv are not interested and that is why they
do not care whether the skin export duty should be removed or not. I
want to tell my friend, Mr. Das, that other Chambers are not interested
in the hide and skin trade, because in those Chambers the majority of the
members are dealing in cotton, seed. jutc, and s» on, and the members of
thase Chambers are not dealing in hides and skins. Not ouly that, but,
on account of some sentiment, they do not like that this trade should go
on, |

{
)

Mr. B. Das: What about the South India Chamber?

Seth Haji Abdoola Haroon: As regards the South India Chamber,
there is one gentleman there, whom my friend, Mr. Das, knows. Mr.
Jamal Mohamed is a powerful man in Madras and he probably introduced
that resclution . . . . .

Mr. Uppi Saheb Bahadur (West Coast and Nilgiris: Muhammadan)..
What .about the All-India Federation? ; :
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Seth Hajt Abdoola Haroon: I want to inform my friend, Mr. Uppi
‘Sgheb, that I am a member of those Chambers—and I may ale> inform
my friend that these hide and skin traders are not members—and I have
already stated that all the chambers are not interested in the hide and
ekin trade. Therefore, they might noi be complaining about this export
duty. They might have opposed it on some sentimental grounds—not

en economic grounds.

Mr, Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
‘Sentiment plays a great part in human affairs. '

Seth Haji Abdoola Haroon: Certainly, I do not deny that.

Now, just now my friend, Mr. Jadhav, said that it was very necessary
to protect the tanning industry in India, and, according to hlg views, the
gkins are not exported in large quantities to foreign countries, but are
mostly consumed in India. There I do not agree with my friend, Mr.
Jadhav, because, if that is so. the prices should not fall. There are many
things in India which are not exported, but the prices in their case are
not falling to such an extent as in the case of the prices for skins. With
these remarks, I hope that the Government will give us some explanation
as to why theyv should not come forward to exempt skins also from the
duty. '

The Honourable Sir George Schuster (Finance Member): Sir, I should
like to say at the outset that we have a good deal of sympathy with those
Honourable Members who have pressed upon us to remove the export
duty on sking as well as the export duty on hides. On the other hand,
we feel that there is a very definite ground for making a distinction between
the two this year. For, whereas, in the case of hides, we felt, on the one
hand, that the trade was in a verv serious danger and, on the other hand,
that the five lakhs of revenue which we expected to get fromm the duty
was not of such financial importance as to justifv us in withhoiding any
change, in the case of skins we do not feel, on the one hand, that the
danger is so serious, and we have tc take intc account the fact, cn the
other hand, that the amount c¢f duty involved, ndamely, about fifteen
lakhs, is really of serious significance to us. We have had a gcod mony
figures given and T should like to cive to the House just g few figures which
really formed the basis for our own conclusion.

Going back to the vear 1927-28, which I think one may fairly regard
as a normal vear, before priceg began to decline and before the world
«depression began to nffect the demand, going back to that vear, in tons,
the exports of skins were 19,127. Then the next two vears thev slightly
increased. Then came 1930-31 with o decrease, then came 1931-32 with a
still further decrease and then came 1932-38 with a still more serious
decrease—the figure got down to 13,322 tons—but now in the current year,
in the ten months from April, 1933, to January, 1934, the figures of’the
export of skins have come up to 16,236 tons for ter. months, and if one.
reckons on the export continuing on that basis, we shall, for the
current veur, 1933-34, be back to a figure slightly in excess of 1927-28.
In fact T may put the position to the House in this way, that as regards
quantities, it looks as if the exports for the current year will, as regards
skins, be 100 per cent. of what the exports were in 1927-28, whereas as
regards hides it looks as if the figures for the current year will be only:
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46 per cent. of the exports for 1927-28. There is thus & very big
difference. That is as regards quantities. Now, as regards values, using
the same basis of calculation, that is to say, taking the ten months for
the current year and assuming that the remaining two monthg will be on
the same scale, we find that, as regards values. the values of skns
exported this vear will represent 66 per cent. of the values in 1927-28,
whereas the values of hides exported will represent only 24 per cent. of
the values in 1927-28. That, again, illustrates the big difference between.
the position as regards skins and hides.

Now, Honourable Members may say that the export of an wrticle
which only represents 66 per cent. of the value of what it was in 1927-28
is a very unsatisfactory position, but I would remind Honourable
Members that taking the eleven most important Indian exports, I gave
certain figures in my Budget speech on page 41 and showed that the
values for 1933 represented only 46 per cent of the average of the ten
years ending 1930. 1 am not making quite the same basis of comparison
here as regards skins, but still I may fairly compare that percentage of
46 for the value of our general exports with 66 per cent. in the case of
gkins. What I mean by that is that it looks as if our export trade in
skins had really suffered considerably less than the average of our export
trade as a whole. Therefore, Sir, on those grounds we did fee! that a
case had not been made out of such an urgency as to justify us in
sacrificing fifteen lakhg of revenue. At the same time, I want to remind
Honourable Members of what my Honourable colleague, the Commerce
Member, said vesterday and that is that we do propose to take early
steps to take action on the recommendations of the Hide Cess Enquiry
Committee and we shall certainly watch the situation very carefully,
because, if we could really be convinced that our export duty was having
a decisive effect in holding up the export of skins and was really placing
India in a danger of losing her market for skins, then I have no hesitation
in saving that a matter of fifteen lakhs of revenue would not be  consi-
deration which ought to deter us from taking action necessarv to save
the situation. (Hear, hear.) But we do not feel that that has been
established yet. We propose to watch the situation, and for the present
we feel that the right course, balancing all the considerations, is to
retain thig particular duty and the revenue from it.

Mr. M, Maswood Ahmad: May we know what is the view of the
Government in connection with the Fiseal Commission's recommenda-
tions about sending this matter to a Tariff Board for inquiry?

The Honourable Sir George Schuster: Well, T am not very familiar
with the exact passage to which myv Honourable friend refers, but I think
that what the Fiscal Commission had in mind then was g report on
whether these duties were necessarv for the development of the tanning
industry in India, and, from that point of view, as my Honourable friend,
8ir Joseph Bhore, said vesterday, if the tanning industrv wished to make
out a case for a Tariff Board inquirv, their application would receive the
most sympathetic consideration. That is our position cn that matter.

Sir, tIon the grounds that I have explained, we must oppose this amend-
ment. |
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Mr. M. Maswood Ahmad: Sir, I do not want to press my motion.
Before asking for leave to withdraw it I want to suggest only this to my
Honourable friend, namely, to look up to the Fiscal Commission’s recom-
mendation in the last portion of para. 193 on that matter about a Tariff
Board inquiry and to consider it favourably. Sir, I beg the leave of the
House to withdraw my amendment.

The motion was, by leave of the Assembly. withdrawn.

Mr. M. Maswood Ahmad: Sir, first of all I beg to ask for the leave of.
the House to withdraw my amendment* which I moved yesterday and
which wag before the House under discussion.

The motion* was, by leave of the Assembly, withdrawr.

Mr. M, Maswood Ahmad: Sir, I beg to move:

“That for part (a) of sub-clause (7) of clause 3 of the Bill .the following be
substituted : .

‘(@) for Ttem No. 37A the following item shall be substituted, namely :

‘3TA Cigarettes. Ad valorem. 25 per cent and in addition either Rs. 8-2-0 per
thousand or Rs. 3-4-0 per pound whichever
is higher’ "’ :

Sir, there is no need to make any speech on this amendment, because
the representatives of the different Parties were present at tl.e time of the
discussion; but I only wish to inform the other Members of the House the
result of the proposed amendment which has been accepted by the Gov-
ernment. We had in our mind four objects vesterday. One was to pro-
tect the cigarettes which were made of Indian tobacco by Indian labour,
and the second was to give preference to the cigarettes which were
made in India of foreicn tobacco. At the same time, we
thought that the duty on cheaper and costly cigarettes should not be
decreased and the dutv on cigarettes which are commonly used should
not be increased to a large extent. Turther we tried to create zome
relation between the duties on the imported tobacco and cigarettes.
Keeping this in mind, we have suggested that there must he a 25 per
cent. ad walorem duty with the addition of Rs. 8-2-0 per thousand as a
specific duty. In this way, to achieve the first object, we wanted to
raise the duty on cigarettes and tobacco, so that the cigareties made of
Indian tobaceco by Indian labour mignt successfullv compete with the
foreign cigarettes. To achieve the seccnd object, Sir, you will find from
the amendment which T will move later on, that though the duty on
tobacco as well has teen raised, we thoucht that, hecause of this 25 per

. eent. ad valorem dutv, the result would be that the cicarettes which are
manufactured in India from the imported tobacco will be in a better
position than the cigaretles which come in TIndia prepared by foreign
labour. This 25 per cent. ad valorem duty will make it easy for them to
compete with foreign cigarettes. This additional dutv on cigarettes will
vary according to the prices of the cigarettes. According to our proposal,
you, will find that we have not decreased the dutv on civarettes. Those
cigarettes, which were of a value of Rs. 6 and on which there was so-
lonz a duty of Rs. 8-8-0 per thousand will now pav a dutv of Rs. 9-10-0.
because Rs. 1-8-0 will be the ad valorem duty and Rs. 8-2-0 will be the-

® « That part (a) of sub-clause (I) of clause 3 of the Bill be omitted.”
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specific duty, and the total will come up to Rs. 9.10-0. So we have not
-decreased the duty at all, and thus the cigarettes made of Indian tobacco
will be in a better position. With regard to the other brands, the value
of which is Rs. 10, we have practicallv retained the present duty. In thas
-case Rs. 2-8-0 will be the ad valorem duty and Rs. 8-2-0 will be the
specific duty, and the total will be Rs. 10-10-0 per thousand against
Rs. 10-8.0. Similarly, we have not increased the duty in the cuse of
cigarettes up to the value of Rs. 28. There is a certain increase in the
case of certain brands which can reallv be called luxury brands, but the
vigarettes which are commonly used like the Three Castle or the Gold
"Flake and similar other brands which are of a less value than Rs. 28 per
thousand have not been affected. rather the duty on thcm has been
decreased. Sir. this is the position to which we have all agreed. . In
arrivine at this decision, we kept before our mind all the argumerts which
were placed before us vesterday.

Sir, I move:

Mr, President (The Honourable Sir Shanmukham Chetty): The
question is:
“That for part (a) of sub-clause (7) of clanse 3 of the Bill the following be
substituted :
‘(@) for Item No. 37A the following item ehall be substituted, namely :

‘37A Cigarettes. Ad ralorem. 25 per cent and in addition either Ra. 8-20 per
thousand or Rs. 34-0 per pound whichever
is higher'.”

The motion was adoptedl
Mr. M, Maswood Ahmad: Sir, T move the other amendment of which
I have given notice todav. Tt runs thus:
“That for part (c) of sub-clause (I) of clause 3 of the Bill the following be sub-
stituted :
‘(c) for Ttem No. 221 the following item shall be substituted, namely :
¢ 221 Tobacco, unmanufactured . Pound Re. 3-4-0 Rs. 2-12.0" - ' "

In this connection we have raised slightly the duty which was ‘proposed
in the Finance Bil] ir. order to have some relation between this duty on
tobacco and the duty on cigarettes and to achieve other objects which [
have explained just now. We calculated that 23 bs. make 1,000 cigarettes
and on that proportion we have fixed Rs. 3-4-0 and Rs. 2-12-0.

Sir, I move: ,

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved :
) “T}(;at for part (c) of sub-clause (I) of clause 3 of the Bill the following be sub-
stituted :
‘(c) for Item No. 221 the following item shall be substituted, namely :
¢ 221 Tobacco, unmanufactured « Pound Rs. 340 Rs. 2-120 * - '™

Mr. G. Morgan: Sir, ] wanted to speak on the last amerdment, but as
you were standing up, I was not able to speak. ‘With regard to the
Ps. 5-4-0 to which tobacco has been raised to make it the equivalent of
.Rs. 8-2-0 per thousand cigarettes, weighing 24 lbs. per thousand, 1 want to
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be perfectly clear that if the surcharge is reduced at any time, the duty on:
the unmanufactured tobacco will be reduced in proportion. The amend-
ment is accepted by me, because we have no objection to the duties being
on the same level. Tf the surcharge was reduced on cigarettes, we should’
expect the same reduction on the raw material, so as to keep them on
the same level-as the Rs. 8-2-0 and the Xs. 3-4.0. T hgpe the Honourable’
the Finance Member will assure me on that point.

The Honourable Sir George Schuster: Sir, 1 think that possioly my
Honourable friend is under a certain misapprehecsion. ‘Lus ]
one of the cyses indeed where tue surcudige becouses pust s
tory. - We are imposing consoldated rates and are taKing away lue uperd-
tion of the surcharge altogether. ‘lhere 18 another clause in luc oul
which will make that clear.  Bug, 1 think I ean give my Honourable irend,
so far as one can commuit any body tor the tuture, the assurauce tuat he
wants. At any rate, our present intention ig that the duty on rav; Yobacco
and thie duty on imported cigarettes shall be kept 1n a defluile rewuon
together. ‘'L'hat is the whole basis of our proposals, name!y, 10 estabush
a definite reiation between the duties on raw tobacco and on cigarettes so 3s .
to give the people who make cigarettes in India fair competitive COLAIWODS
which would give them the shelter of the ordinary revenue duty. if the
ordingry revenue duty came down from 25 per cent to 15 per cent, then.
this case would have to be considered again on itg merits. Lhat, 1 think,
represents the position. But no one can say now what the views on the
merits of the case may be in those contingencies which may anse in the’
future. All I can say is that our present intention is to preserve a definite
relation between the duties on raw tobaucco and on cigarettes. As my
Honourable friend has called upon me to mauake this explanation, 1 would
just like to make two general observations. In the tirst place, I should
like to express a certuin amount of gratitude on this matter to Honou.rable
Members on the opposite side who mnsed the question and who, 1 think,
by raising the question have made us re-consider the posit.on and arrive
at a result which is more satisfactory than that whieh would huave been.
produced by our original proposal. We consider that this is definitély
an improvement on our original proposals,—certainly it is an improvement
from the revenue point of view. We would not go so far as to increase our
estimates beyond the 80 lakhs which 1 have already mentioned, but there
is no doubt that our assurance for getting that 80 lakhs will be much
greater with this proposal than under our original proposal. And that
leads me to another observation and that is this, that if the raising of the .
duties on raw tobacco in this way leads to the encouragement of a greater
use of Indian tobacco, which is & result which we should all see with
great satisfaction, the effect on revenue will of course be a reduction and
I would invite Honourable Members to consider the course of our duties.
on tobacco in recent years. What was an important head of receipt has
been falling away rapidly as a result really of the development and use of .
Indian tobacco and the local manufacture of cigarettes. Now, I personally
take the view that the consumption of tobacco, and I have alreadv mads
this point, is a legitimate object of taxation and if the import duties on
thig level lead, as they probablv will in future years, to a ceneral redunction
in the customs import dutv receipts. then the countrv will certainlv have-
to consider other means of getting a proper share of taxation from the-:
consumption of tobacco in India, alwavs. of course. preservine the advant-
age given to local manufacture and the local growth of tobaceo, which, as-

12 Noon.
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I say, everybody in this House must desire. I just wished to make that
_general observation, because it may possibly be referred to in the future.
We, of course, support this amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): The
-question is:

“That for part (¢) of sub-clause (I) of clause 3 of the Bill the following be sub-
stitated :

*(c) for Item No. 221 the following item shall be substituted, namely :

<221 Tobacco, uam inufactared . Pound Rs. 34-0 Rs. 2.12.0°."

The motion waa adopted.

Mr, President (The Honourable Sir Shanmukham Chetty): The
-Guestion is:

*“That clause 3, as amended, stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): Before
taking up clause 4. the Chair proposes to take Schedule I. The question
is:l

““That Schedunle I stand part of the Bill.”

Mr. M. Maswood Ahmad: Sir, I beg to move:

“That in Schedule I to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘Letters’ the following be substituted :

« For a weight not exceeding one tola . . . . Onc anna.

For a weight excsedinz oae tola but not excoeding two One anna and
and a half tolas. three pies.

Fo: evary additisnal tola or fraction thoreof . . . Half an anna "’

Mr. Amar Nath Dutt: Sir, may I point out that there are other amend-
ments which reduce the postal rates still lower, and should we not take
the lower ones first? I invite your attention to No. 21 in the ‘st which
imposes a lower rate of duty.

Mr. President (The Honourable Sir Shanmukham Chetty): The postsi
‘rates do not relate to one specific single item, but it is a scheme. It may
be that though the amendment of one Member increases certain of those
-details, the net result may be on the whole a lower burden. It is very
.difficult to assess the exact result. Since all the amendments of which
rotices are given are on the Order Paper, the House will keep them in mind
when they come to vote on the respective amendments. That is all that

can be done. .

Mr. Amar Nath Dutt: If this amendment is carried, then the other
amendments ipso facto fall to the gronnd. If you impose a higher duty,
the améndments imposing a lower duty fall to the ground.

Mr. President (The Honourable Sir Shanmukham Chetty): Tf an amend-
ment to substitute particular items for an item of the Schedule is carried,
‘then other amendments to that item necessarily fall to the ground. 'The
House will, with that knowledge, take a deliberate decision on that puint.
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Mr. Amar Nath Dutt: If that be convenient, I have no objection.

Mr. M. Maswood Ahmad: My Honourable friend, Mr. Amar Nath Dutt,
wants to have a sort of race in this question.

Mr. Amar Nath Dutt: ‘I, of all men.

Mr. M. Maswood Ahmad: Last time when there was an amendment from
me fixing four annas for salt, my Honourable friend gave an amendment
fixing two annas per maund and thereby he wanted to get precedence over .
me.

Mr. Amar Nath Dutt: On a point of personsl explanation. If my Hon-
ourable friend thinks that I onlv warted to have precedence over him,
I must say that that was not my intention. My sole intention was to give
relief to the poor from this heavy burden of taxation and when I realised
that two annas would be the most appropriate duty for salt, I put that
down. My Honourable friend does me an injustice when he ascribes such
mean motives to me that I did not have in view the benefit of the poor
salt eaters, but rather the view to get precedence over him.

Mr. M. Maswood Ahmad: I did not mean to cast any reflection on my
Honourable friend. :

Mr. B. Das: I rise to a point of information whether these races for
speeches, for which these amendments have been given notice of, are in
the interest of the public finance or in the interest of speakers.

Mr. M. Maswood Ahmad: T leave that point. I am glad that my Honour-
able friend has got more sympathy this year for the poor and that is why
he wanted a lower duty.

In this connection, I want to say that the Government proposal is that
for envelopes weighing half a tola the charge should be one anna snd for
letters weighing more than half a tola up to two and half tolas it should
be one anna and three pies, and for every additional two and half tolas
or fraction thereof the Government have suggested one anna and three pies.
My amendment is that for one tola, instead of half a tola, the rate should
be one anna. I have also reduced the rate for additional 2} tolas after two
and half tolas to half anna.

Now, I shall deal with the reasons for this. I think all Honourable
Members will remember the time when the rate for letters was half anna
only. From half anna the Government increased the rate vp to one anna.
Afterwards they raised the rate to one anna and three pies. It will be
interesting to note what have been the results of these changes. If you go
through the annual reports of the Posts and Telegraphs Department, in
1928-29, their income was Rs. 11,03,65.000. Tn 1929-30, their income was
Rs. 11,29,49,000. TUp to that time the rates for letters were only one
anna for a letter. In 1930-31, their income went down to Rs. 10,77,87,000
when they proposed to increase the postal rates, but again, in 1931-32,
it went down to Rs. 10,64,59,000 and it again went down in 1932-33 to
Rs. 10,59,40,000. They may say that the reason for this decrease is not
the enhdncement of tariff. But luckily they have admitted this fact on
page 3 of the same report and they say:

~

".:-:T'l’m enhancement of the tariff led to a serious decrease in the total volume ef
e.” h '
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So they have admitted it themselves that the decreased traffic is the
result of the enhancement of the tariff.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
No. Sir, that is not quite true. We have admitted that enhanced rates have
brought about a decrease in the traffic as they always do at first, but we
do not admit that the decrease in traffic is entirely due to the enhanced
rates. It is very far from being due to the enhancement of rates. My
Honoursble friend knows quite well that it is due for the most part to thé

world-wide depression.

Mr. M. Maswood Ahmad: T never said that it was entirely due to the
enhanced rates. As a matter of fact, I did not use the word ‘‘entirely’’.
I said,—and it cannot be denied as I am quoting from their own repert,—
that one of the causes of the decrease in income wsas the enhanced rates.

° The Honourable Sir Frank Noyce: I should have been grateful if the
Honourable Member had continued the quotation. Apparently he is not
going to do so, and I will, therefore, continue it for him. The report goes
on to say:

“In any case. the enhancement of the charges succeeded in retarding the drop in the:
revenues of the Department.’’

Mr. M. Maswood Ahmad: Yes, I was going to quote that portion as well,
because I had it marked.

The Honourable Sir Frank Noyce: I am very glad to hear it.

Mr. M. Maswood Ahmad: My Honourable friend says that the enhance-
ment of the charges succeeded in retarding the drop in the revenues. But
T sav that it is not eorrect. TIf vou will turn to pace 6, vou will find the
financial result of the working of the nnst offices. There voun will find that
their receipt in 1931-32 was Rs. 7.96.84.265. and in 1932-33 it was
Rs. 7.32,43.835. And for this drop they put the responsibility on the
shortage of money orders. Then, in page "0, thev say:

““The numher of embossed envelopes issued to treasuries from the Central Stamp-
Stora fell from 38 million to 36 million.”

So here also they have admitted that the number has fallen from 38
million to 36 million. Now, what do thev say ahout postcards ? Thev have
admitted that the number of postcards issued fell from 851 to 282 millions.
I have shown here that the number- has gone down.

Mr. 8. P. Varma (Government of India: Nominated Official): The number
of posteards has gone down,, but their revenue has incressed.

Mr. M. Maswood Ahmad: Certainly when you have nine pies for a post-
card, the income will go up a bit, but the number of postcards and envelopes
has gone down. Tt means that people could not use your postcards and
envelones and thev hsve, therefore, suffered. (Hear, hear.) You have
raised the price and you have forced them not to utilise the benefits of
the Postal Department in the same way as if they had used it. That is
the trouble. My Honourable friend talks about the income, bus. I wil}
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convince him that his income has also gone down. In paragraph 14, on
page 8, they say about the sale of postage stamps:

“‘Postage stamps are held in stock by treasuries and are drawn as required for sale
to the public. The aggregate value of- postage stamps and stationery issued from
treasuries for all purposes, that is, postage, telegraph charges and revenue, was :

Rs.
Ordinary postage stamps and stationery . . 7,21,10,000
Service postage stamps . . . . . 91,30,000 "

And if you will compare this with the figure of 1928-29, you will find
that on the sixth page of that report, in para. 22, they say with regard to
the msgnitude of business that stamps worth 808.3 lakhs and 90.6 lakhs
service stamps were issued from the treasuries for sale. And then they
say on page 5 of the report for 1932-33 that the postal charges realised were
Rs. 6,24,00,000, while in the year 1928-29 when the rate of letters was one
anna they say, on page 1, that stamps worth 62.5 millions were sold. Is it
not correct to say that the income as well as the number have fallen ?

Mr. S. P. Varma: It is incorrect.

Mr. M. Maswood Ahmad: It is strange that you put in your reports
incorrect figures. I am quoting from paragraph 4, page 1, of the Annual
Report for 1928-29, where you say that stamps worth 62.5 millions were sold
for postal purposes and here you say on page 5, in parargaph 9, that the
postal charges realised amounted to six crores and 24 lakhs.

Mr. S. P. Varma: The sale proceeds of stamps are given on page 8 of the
Administration Report for 1932-83 which shows that the sale proceeds of
ordinary stamps and stationery amounted to seven crores as against the
six crores and 24 lakhs that the Honourable Member quoted.

Mr. M. Maswood Ahmad: I am referring to paragraph 9 on page 5 o1
that report where you find that Rs. 6,24,00,000 was for postal charges
realised, If you will read my speech in & calmer atmosphere, you will find
that all the figures are correct. I have given reference also for your con-
venience.

Sir, then I want to say that the main cause of the deficit in their Budget
is not the postal side, but it is the telegraph side where they always lose
to a very great extent. On page 36 of this report, they have shown a loss
of Rs. 6,07,845 on the postal side. But that is on account of some 1u-
correct calculations. They have deducted, the share of cost of combined
offices; but they have forgotten the share of post offices which they are
maintaining at present for military purposes and I suggest in this connec-
tion that just ss Government are paymng, for the strategic railways, for
military purposes, to the railways, in the same way th: Government should

- pay & certain amount for these post offices which are maintained for military
purposes only and which are not paying . . . .

Mr K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Do Government pay now for the strategic -ailways ?

Mr. M. Maswood Ahmad: Yes, in the Railway Budget there is & deduc-
tionwnade for the strategic railways, and in the same way I wsant to suggest
that for those post offices which are maintained for a particular reason and
for those which are not paying the psrticular Department concerned should

pay for them . . . ..
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The Honourable Sir Frank Noyce: The particular Department concerned
has to guarantee those post offices.

Mr. M. Maswood Ahmad: That is what I suggest, but I do not find in
vour income that you have ever got any smount from any such Department
as contribution for those post offices which are run at a loss. I do not
find in this report any such contribution from the Government and I shall
be very glad if my Honourable friend will disclose the facts.

One other cause of the deficit on the postal side is that they have charged
more than the proper amount on account of interest on capital outlay
for the postal side. That is the other cause of the loss. The total capital
outlay up to the year 1932-33 is Rs. 15,82,84,231. Out of this, only
Rs. 2,59,66,285 is for the post office. What is the total interest they are
paying? It is Rs. 81,08,372. If you divide this amount proportionately
on the capital outlay for different Depsrtments, yvou will find that the pro-
portionate interest for the postal side should be less than Rs. 14 lukhs. But
here I find that the interest charged for the postal side is Rs. 15,59,000.
My point in saying this is that it is not the Postal Department which is
really suffering. Rather sometimes the other Departments, which are
msintained in India, are suffering, and hence the result. This is a com-
mercial business. In a commercial department Government should consider
that those people who use a particular portion should not be made to pay
for those who use other portions of the Department. Those who use post-
cards or use the Postal Department for carrying letters, should not suffer
for those who are using the telegraph lines or using such post offices as are
not paying. The interest should also be proportionately charged for all
these sections of the Department.

Another t:ouble is that it is very difficult for villagers to weigh their
letters to find out whether they uarc half tola or one tola: they are
accustomed to weigh things on big scales—having a maund weight on one
side and perhaps a bag of rice or some such thing on the other, and there
is always 1 margin of half a seer or a seer in such weighment. How are
these poor villagers to weigh their letters to find out whether they are
half a tola or one tola? They cannot use bank paper, bond paper or
bromo pape:s.  Your suggestion will be useful to men sitting by their tables
in office, using bank paper and a letter weighing machine. But what is
2oing on in the villages? The poor cultivator and others use rough brown
.paper which they find at the haniya's place and ordinary envelopes: they
use a peculiar sort of pen and ink with dots here and there, and write
two words in a Lne aund threc lines to a page. The result iz that their
Jetters always weigh more than half a tola. You are not, therefore, giving
any relief to the poor villagers. Rather this will be a small relief to the
well-to-do persons who can afford to use bond paper and other qualities
of light paper. The Department will elso suffer to a very great extent.
The margin is now for half a tola onlv; and it will be difficult for your
men to judge whether a letter is half a tola or one tola, and they will have
to weigh every letter on every occasion. The time of the Department will
be taken up mostly with this work, and the poorest in the villages will
suffer. Your income is going down vear by vear and still you are not
considering these matters sympathetically.

Further. vou have fixed 1a. 8p. for every additional half tola: T suggest
that this is a very wrong policy: and, if you will examine it in that
light.—that vou have fixed two annans for pareels weighing not more than
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20 tolas, any .one who wants to send a letter weighing five or six tolas
will not spend 2} annas on the letter, but will send it as a parcel up to
20 tolas. So your rates for letters must be reasonable as between different
articles. What I have suggested, namely, one anna for one tola will
really give some relief to certain people and } anna for additional weight
is to create « relation between different postal rates.

Further. when the letter is cheaper, people will use more envelopes
than postcards and thus you will also increase your income from letters.
Further, if you have an anna for half a tola plus three pies for additional
two tolas then, again, la. 3p. for every other additional 2} tolas will mean
that if we send a somewhat heavier letter of five tolas we will have to
pay 2a. 6p. more. I cannot understand who will prefer to send his letter
paying 2a. 6p. instead of spending a sum of two annas up to 20 tolas?
These are the points which should be considered and kept in mind by
the Department. Sir, I move.

Mr, President (The Honourable Sir Shanmukham Chetty): Amendment

moved :
““That in Schedule T to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘Letters’ the following be substituted :

< For a weight not exceeding oune tola . . . . One anna.

For a weight exceeding one tola but not exceeding two One anna and three
and a halt tolaa. pies.

For every additional tola or fraction thereof . . Half an anna’,

Mr. Sitakanta Mahapatra (Orissa Division: Non-Muhammadan): Sir,
I whole-heartedly support the amendment moved by my Honourable
triend, Mr. Maswood Ahmad. By reducing postal rates on letters by three
pies, Government have thrown a temptation before poorer people to take
advantage of this concession. Ignorant people will not know that it is
simplv a trup—that, with the reduction of rate by three pies, only the
weight has Leen reduced by two tolas and to half a tola onlv. An ordin-
ary cover and an ordirary piece of notepaper will, in 75 cases out of 100,
weigh more than half a tola. Mercantile firms, and richer and educated
people may be able to take advantage of this concession, because they
will weigh their letters before posting and they will use thin bank paper,
but poorer people, while trying to take advantage of the concession, will,
in 75 per cent. of cases, be caught in the trap. Their letters will be
surcharged as understamped. In this way, I am sure, Government will
have a good income, but the income will come from a trade carried on
‘on the ignorance of the people. Even after 130 years of British rule,
people in this country are proverbially ignorant, and I think it will be a
sin on the part of the Government to take advantage of that ignorance.

Sir, T Lave a shrewd suspicion that there is an Imperialistic motive
undenlyving this measure, and that is to tempt Indian merchants and richer
people to purchase British made bank paper. Sir, I strongly support th
amendment of myv friend, Mr. Maswood Ahmad.

Mr. B. Sitaramaraju (Ganjamm cum Vizagapatam: Non-Muhammadan
Rural): Sies, for several vears past we have been discussing the postal
services. The view points which weigh on. this side of the House and the
view points which the Government have are entirely diferent. We regard
the postal services as public utility services, but Government have been look-
ing at them purely from the point of revenue earning services. Therefore.
Siv, the twe points of view are diametrically opposed . . . |

n 2
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The Honourable Sir Frank Noyce: How much revenue have we got
from the Posts and Telegraphs Department for the last six or seven years?

Mr B. Sitaramaraju: The Honoursble Member knows how much hs
has got, but the manner in which these postal rates are manipulated
shows that these rates are fixed not with a view to affording the servics
to the largest number of people that can use them, but with a view to
securing the largest amount of revenue from this service. Sir, there was
a time when there used to be half anna half tola envelopes and one anna
one tola envelopes, and even that half tola half anna envelope used to
be very useful, because the poor people who used that kind of envelopes
used to make use of very thin paper ior their correspondence. Govern-
ment then abolished that half tola half anna envelopes, and introduced
one tola one anna envelopes, and therebv those people who were able to
have these postage envelopes at a cheaper rate were verv much handicap-
ped, because they were asked to pay double, though their correspondence
did not increase. Then, again, the Government increased the one anns
one tola envelopes to one anna and 2% tolas weight. Sir, what was the
idea in raising the weight from one anna one tola to 2% tolas? It is not
verv difficult to understand the object. Those who write commercial cor-
respondence, which is necessarily heavy, were verv greatly benefited on
the increase of the weight limit by the fact that they had not to pay
more than what a poor man paid for a light weight correspondence when
these mercantile classes were permittel to send letters weighing nearly
2% tolas for one anna. We all know, Bir, to what class these commercial
peoole belong, and, therefore, the increase in weight from one tola to 2%
tolas benefited only the richer classes, while the poorer classes of people
to that extent suffered greatlv. On the last occasion we said that the
raising of the postal rates from one anna to one anna and three pies was a
great hardship, that the Government should be so unmindful of the fact
that this is a public utility service, that they should keep in view not
merely revenue, but thev should keep in view that the largest possible
use was made by the public, and we repeat that argument today, other-
wise it would be a negation of the benefits of a civilized administration.
We were then told that the very good Government of this country depend-
ed upon that one anna and three pies. I am very glad that the stability
of the Government is not in any way interfered with, because we have
now come down from one anna and three pies to one anna. However
that may be. one regretful feature is, even in going back, Government are
not going back to the extent that they ought to go with the view that T
have in mind. If they were to re-establish the half anna half tola and
one anna one tola, it would greatly help the public, and if the collectioa
of merelv a larger revenue is not the sole object of the Honourable Mem-
ber in charze, then it is all the more easy for him to lower the rate to
what it was some years ago. If, however, the object is to secure a large
amount of revenue, then my point is that this Department is anything
but a public utility Department. With these few words, T support the
‘motion made by my friend, Mr Maswood Ahmad.

Darcy Lindsay (Benzal: European): Sir, the half tola letter is an
old sﬁi?iend of mine, an 1 think it was in the year 1922 when there were
such drastic revisions in postage that I pleaded verv hard for the retention
of the half tola half anna envelope, but we Adid not succeed in that. and
1 shall refer to it later.
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Well, Sir, we are all out to help the post office. We regard the Postal
Department as a commercial undertaking, we want to see it conducted on
commercial lines and that it pays its way. 8Sir, I deprecate any attempt
to reduce the revenue that is necessary for the Department to pay 1t8
way. It will suit the Members of my Group and those whom we represent
here,—it would suit us very well,—to have the weight increased to one
tola before this reduced postage of one anna is introduced. But, Sir, we
put that on one side, in the general interests, and talking on behalf of
the Group, I have to say that we will oppose this amendment.

My Honourable friend, Mr. Maswood Ahmad, tgld us rather &
picturesque story of the poor villager being unable to distinguish between
half tola and a tola. He has to weigh his letters on the very heavy beam
scales which he uses for his rice and other produce. I ask him to really
consider whether the difference of half a tola will enable that villager to
weigh the correct weight of his letter . . .

Mr. M Maswood Ahmad: There will be no necessity for it.

Sir Darcy Lindsay: In the old days,—perhaps my friend is aware of
it,—villagers were allowed to send letters weighing quarter of a tola. In
those days, they were apparently able to distinguish the difference in weight
between half tola and quarter tola. They may have had different scales,—
I do not know of that,—but I ask my friend seriously to consider the posi-
tion. Was he making a joke or he was in earnest?

Mr. B. V. Jadhav: When was this quarter tola ?
Sir Darcy Lindsay: In 1869, quarter tola was in force. Now, Sir, . . .

An Honourable Member: The Mover of the amendment was not born
then!

Sir Darcy Lindsay: The reduction in revenue that this proposal would
bring about is, I think, rather heavier than the Postal Department are
inclined to admit. I am disposed to think that the view of the Postal
Department that we would lose Rs. 27 lakhs in revenue by the reduction
of three pies in postage for half a tola is somewhat exaggerated. I remem-
ber, in 1922, Sir Geoffrey Clarke, the then Director-General, estimated on
my proposal that, to retain the half tola postage, the loss would be about
Rs. 15 lakhs. But if we make the letter one tola, I am quite convinced
that the loss would be very much heavier. I think that a certain additional
recovery may be obtained in the reduction of the usage of the posteard by
persons who prefer privacy. They are now paying nine pies for a postcard,
and [ think many of them will resort to this one anna letter for half a
tola, and in that way the reduction of postcards by 20 per cent would
bring us in Rs. 14 lakhs. I do not agree, again, with my Honourable
friend, Mr. Maswood Ahmad, that the villager requires to write on such
heavy paper or on such rough paper. I think that he is very well able to
carry on all his correspondence on paper that will easily carry for half a
tola. I wonder whether my friend knows what is half a tola envelope.
With your permission, I should like to exhibit to the House.

Mr. Amar Nath Dutt: Envelopes like enamel wares are not allowed to be
exhibited.

(At this stage, Sir Darcey Lindsay exhibited some envelopes to the
House.)
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Sir Darcy Lindsay: This is an envelope, and this paper is of fairly good
quality, and the weight of the envelope and the paper is less than half a
tola.

Mr. 8. C. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadan
Rural): What is the weight of the envelope?

Sir Darcy Lindsay: I have not weighed it separately.
Mr. S. C. Mitra: | have weighed it. It is a quarter of u tola.

Sir Darcy Lindsay: Again, this envelope is larger thun the Government
vsed to supply us. Tiere is unother envelope used by a firm in Calcutta.
Here is a note paper . . . . .

Mr. Amar Nath Dutt: By which firm?

Sir Darcy Lindsay: My own firm. the Royal Insurance Compuny. And
this is under half a tola. 1 am perfectly certain that my Honourable
friend, Mr. Varma, has come here with a whole sheaf of exhibits, and,
now that I have got the permission of the Chair, he will doubtless show
what he has with him.

Now, to refer once again to the effort I made at the retention of this
half tola letter, which Sir Geoffrev Clarke called the poor man's letter,
and to give privacy, 1 thought I had the House with me. T had explained
the position to Mr. Rangachariar who was the Leader of the Opposition then,
I had explained the position to Mr. Geoffrey Clarke, now, Sir Geoffrey
Clarke, who thought it was a very ingenious idea and he was entirely in
favour, as also was Sir Svdney Crookshank, who was then the head of the
Department . . . . .

Mr. President (The Honourable Sir Shanmukbham Chetty): Order, order.
Will the Honourable Member please say what time he wants to take,
because it is Friday, and we have to adjourn now ?

S8ir Darey Lindsay: About three minutes more.

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
ahle Member may finish the rest of his speech after lunch.

THE INDIAN TARIFF (TEXTILE PROTECTION) AME.\IDMENT BILL.

EXTENSION OF THE TIME FOorR THE PRESENTATION oF THE REPORT OF THE
SELECT COMMITTEE,

The Honourable 8ir Joseph Bhore (Member for Commerce and Railways):
Sir, T beg to move:
‘“That the time allowed to the Select Committee on the Indian Tariff (Textile

Protection) Amendment Bill, 1834, for the submission of its report be extended by
one week.”
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Mr. President (The Honourable Sir Shanmukham Chetty): The question
i8:
“That the time allowed to the Belect Committee on the Indian Tariff (Textile

Protection) Amendment Bill, 1934, for the submission of its report be extended by
bne week.”

The motion was adopted:
The Assembly then adjourned for Lunch till Two of the Clock.

The Assembly re-assembled after Lunch. at Two of the Cl?ck, Mr.
President (The Honourable Sir Shanmukham Chetty) in the Chair.

THE INDIAN FINANCE BILL.

Sir Darcy Lindsay: When the House adjourned, I was explaining what
happened to my amendment in 1922. ‘The Honourable the Finance Member
was absolutely adamant and the Director-General of Posts and Telegraphs,
who had been entirely in favour of my proposal, had to speak in opposition,
and one of the strongest points he made was as follows:

“Now, it is an extraordinary thing that these low postal rates have proved a very
great impediment to the development of rural postal facilities in India. In very few
words I will explain the position. When we want to open a post office in rural areas,
we open av experimental post office. The average cost of such an cffice some years ago
was about Rs. 20, namely, Rs. 5 or 6 to the Branch postmaster, who was not a whole-
time servant, Rs. 7 to the postman and Rs. 7 to the runner to carry the mails to and
from the post office. For that Rs. 20, we asked for a revemue of Rs. 25, which
represents roughly a traffic of about a thousand articles a month. If the revenue of
Rs. 25 was obtained, that post office was established and it was made permanent. What
is the position today. The position today is that we cannot open a rural post office
under Re. 40. A committee sat and fixed the pay of our staff recently and very properly
increased it on account of the risein prices, so that a post office cannot now be opened
under at least Rs. 40. But the revenue is the same. We still get Rs. 25 and cannot
get anything more. Therefore, the post office is not opened or else is clcsed very
quickly. This means that there are not as many rural post offices as there ought to be;
people living in villages are thereby greatly inconvenienced. Is it not more convenient
for a man to post a nostcard in a post office close to him for half an anna rather than
to walk a distance of 15 or 16 miles in order to post it for quarter of an anna.”

As we all know, Sir Geoffrey Clarke was a plausible Irishman and a
verv fine speaker. and this point that he made about the village post office
oarried the House with him. One of my good friends in the European
Party, as it was then. Mr. Reginald Spence got up in the House and said
that he had come down with the full intention of voting for my amend-
ment. but, after he had heard Mr. Clarke. he had o vote against me.
‘Mr. Rangachariar came over and asked me not to press this amendment of
mine, and my case was lost. T wish Sir Geoffrev Clarke were in the

House todav to use thal same eloquence which greatly moved the
House in 1922.

Mr. Amar Nath Dutt: You are depending on eloquence and not on
facts)?

Sir Darcy Lindsay: We are always twitting our Honourable friend.
Mr. Mody, and asking him to put his house in order. What we are asking
for is that the post office will put their house in order. They have had
the Retrenchment Committee, and are bringing into operation many of the
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recommendations of that Committee. I sincerely hope that this time next
year we will see a very marked improvement and that the post office will
once again be able to maintain itself and show a profit. That profit, I
hope, may be devoted to the relief of the postcard, for, I am one of those
who strongly support the cheapest possible postcard for the masses. I
ask the House this year not to try to carry this amendment, as, in my
opinion, it will mean a reduction of revenue. I hope, Sir, that I have
made my point clear, and I sincerely trust that after hearing the Honourable
Member the amendment may not be pressed.

The Honourable Sir Frank Noyce: I am much indebted to my Honour-
able friend, Mr. Amar Nath Dutt, for his interruption of a moment ago,
for I do not lay claim to any eloquence, but I trust that I shall be able to
convince the House by a plain statement of facts. I hope, Sir, that you will
permit me in desling with this, the first of the amendments to the Finance
Bill relating to the postal charges, to adopt the procedure I followed last
year and to review the position of the Posts and Telegraphs Department
as a whole in an endeavour to show that the reductions in rates which
we are proposing represent the utmost limit to which we are justified in
going in the present financial condition of the Department. At the conclu-
sion of my speech on this subject last vear, I expressed the hope that this
House would recognise that we were making every effort to restore the
finances of the Posts and Telegraphs Department to a position of equili-
brium. I assured the House that those efforts would not be relaxed during
the current year and I ventured to give expression to the further hope that,
when I came before this House this year, I should have a much more
cheerful tale to tell than I had then. I concluded by repeating the assur-
ance given by my predecessor in 1931 when he said:

“When we are sure that surpluses have to stay, we shall use them for the exten-
sion of postal facilities, for reorganisation which may be necessary in order to ensure
the highest efficiency and also for revision of rates which may be possible and reason-
able.”’

Now, Sir, I have little doubt that this House will agree with me—I am
quite sure that my Honourable friend, Mr. S. C. Mitra. will emphatically,
though by no mesns cordially, agree with me—that our efforts at economy
have not been relaxed during the year that has passed. It is true that our
revised estimate for working expenses and interest for 1933-34 is 11 crores
and 27 }akhs, which is 80 lakhs higher than the final figures for 1932-83, but
it has to be remembered that we have restored half the cut in pay which
cost about 27} lakhs, that we have had to make heavy payments aggregat-
ing to about 15 lakhs on account of the concessions to retrenched personnel,
that is sbout five lakhs more than we had to pay in 1931-32, and that we
have had to meet increments which have cost us about 15 lakhs. That
little fact of increments is very apt to be forgotten when we are comparing
the Budget figures of one year with those of the previous year. Unfortunate-
ly, at the present time, increments go on year by year and we have not yet
reached the end of them. Now, the total of these three items fogether
amounts to about 473 lakhs, so that, on the basis of strictly comparable
figures, our working expenses are down this year by some 17§ lakhs on
those for 1932-33. That may st first sight not seem a veg large figure, but
what I would impress upon the House is that in 1982-88 our working ex-
penses were 61 lakhs lower than they were in the preceding year and that
the figures for 1931-32 were again 58 lakhs lower than in the peak year
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1930-81, when the working expenses and interest charges together amounted
to 12 crores 11 lakhs. In spite of the fact that we have to go on paying
increment charges at the rate of about 12 lakhs, we are budgeting for a
further fall in working expenses and interest of 42 lakhs. This, however,
I need hardly remind the House, includes the 274 lakhs approximately
which we estimate as the net cost of the reorganization in rates we are
proposing, for, as the House knows, we are meeting this by a reduction in
the depreciation fund. The further net saving in working expenses next
year is, therefore, according to our estimates, in the neighbourhood of
Rs. 14 lakhs. Sufficient, I trust, has been said to convince the House that
there is no substance in the charge which was made last year and which
has been repeated this year that we are not adopting all possible measures
of retrenchment and other economies which are open to us. According to
a statement recently prepared by the Department, the total saving in pay
charges alone that has been effected or is likely to be effected up till March
31st, 1934, is estimated at 8% lakhs a month, that is, about a crore and
five lakhs per annum. The magnitude of the savings is also illustrated by
the figures in paragraph 5 of Sir Thomas Ryan’s Administration Report on
the working of the Department for 1932-33, from which my Honourable
friend, Mr. Maswood Ahmad, quoted so extensively this morning and which
I hope has reached all the Members of this House by now. Those figures
show that a salary bill which had been increasing from 1925-26 at over
28 lakhs a year actually decreased by 24 lakhs in 1932-33 as compared wit

19381-32. Sir, no better testimony to the ability—and I would add, the
humanity—of one whom we in this House and the Department of which
he was the Head in & period of exceptional stress and strain so deeply
mourn, could be found than the fact thst retrenchment on so drastic a
scale was carried through with a minimum of friction and dislocation. I
have been deeply touched during the last ten days by the tributes to Sir
Thomas which have reached me from all parts of India and from sll branches
of the Department and which show that what I have just said in regard
to his fairness and humanity has been fully recognised by the Department.
As the House was reminded in the last speech Sir Thomas Ryan made here,
our retrenchment campaign is not at an end. The report of the Telegraph
Establishment Enquiry Committee presided over by my Honourable friend,
who sits immediately behind me and whose valuable assistance in this and
other matters connected with the Posts and Telegraphs Department T am
glad to have this opportunity gratefully to acknowledge (Hear, hear), con-
tain recommendations which, if they are accepted, will lead to an u}tlmate
saving of over 19 lakhs a year. Sir Thomas was careful to explain that
the recommendations of that Committee have yet to reach Government and
that, in his view—which, knowing as I do the soundness cf his judgment,
I have little doubt will also he the view of Government—those economies

can only be reached by degrees.

Then, there is the Postal Enquiry Committee the objects of which I
explained to this House the week before last. I endeavoured to show that
it was an Efficiency, rather than a Retrenchment Committee and that its
main object was to bring methods of work in the Postal Branch of the
Department up-to-date. We do hope, however, thas it will secure sub-
stantial economies. I hope, Sir, my Honourable friend, Sir Darcy Lindsay,
will be tonvinced that we are doing our best to put our house in order, and
that we really have achieved a grest deal in that direction. Before I leave
the subject of retrenchment, I should like to refer to a criticism which fell
from my Honourable friend, Mr. Lalchand Navalrai, on Monday last. If
I heard him correctly,—I owe him an apology for returning to the House
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half way through his remarks on the subject—he accused us of making
retrenchments only in the lower ranks of the Department and of leaving the
gazetted ranks untouched. In fact, T think he went as far as to contend that
we actually created new gazetted appointments. This charge is without
foundstion or rather has such a slender substratum of foundation that it is
negligible. No less than 85 gazetted officers; out of a total number of 570,
will have been retrenched by the end of this month, and the highest per-
centage of retrenchment effected—14'9—will be only exceeded by that in
the upper division time-scale where it will be fifteen. This latter figure is,
however. a somewhat fictitious one, as lower division clerks have Leen
appointed in the place of the upper division ones, so that the actuul re-
trenchment of personnél has been considerablvy smaller than the figure T
have given would lead one to suppose. The number of new gazetted
appointments we have created is, in point of fact, exactly two and two only.
One of these—that of & Deputy Director-General for Finance was an
appointment the justifieation for which was accepted without question by
the Standing Finance Committee, and one was that of Assistant Deputy
Director-General, an appointment which merely replaced one of a higher

de and wss necessitated by the expansion of work in the Wireless Branch
including the Broadecasting Branch. The House knows, T think, that we
are doing all we can to develop broadcasting at this moment and the justi-
fication, therefore, for the appointment of an officer to assist in that develop-
ment need not be further enlarged upon.

Sir, I have dealt with the question of retrenchment at some length,
because it brings me to my next point, which is that, in spite of all our
efforts, we still have to budget for a deficit. In other words, so far from
surpluses having come to stay, they have not yet come at all. It is true
that the tale I have to tell this year is & more cheerful one than that 1
narrated last vear, but it cannot be said that my hope that it wiuld be
a much more cheerful one has been fulfilled. It is also true that the
deficit for which we are budgeting is only 14 lakhs—taking into consideration
the important fact that the cost of the reorganisation in rates we are
proposing is balanced by the raid we are making on our depreciation fund—
and that this is the smsllest deficit since 1927-28 when the Department
first ceased to pay its way. But the true position—and this I wish to
emphasise as strongly as T can—is that if I am to come before this House
with a balanced Budget next year on the assumption that th.e five per cent
cut in psy will be restored, that the cost of increments will be met fmd
that the full amount will be paid into the depreciation fund, our receipts
will have to increase by Rs. 27} lakhs for the restoration of the cut in par
by 12 lakhs for the cost of increments, by 14 lakhs for the deficit for this
vear and that amounts to the very substantial total of 81 lukhs. Against
this all that we can set with certainty is such further economies as we are
able to secure and with hope is an improvement in revenue due to increased
traffic.

What, Sir, I wish to make clear is that the figures I have now placed
before the House would have justified me in coming before it today and
explaining, ar 1 was compelled to do last year, that we are not in a posi-
tion to place before it any proposals at all for reductions in rates. That,
Sir, would mot have begn at all a plessant task but I need hardly tell
the Hcuse that, if I bad felt that it was really necessary, I should have
had to face it. I do not think we on this side of the House can be
accused of shirking. The reason I have not had to face is that it does
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seem to us that there are some small rifts in the clouds of ecomomic
depression which have been hanging over us for the last three or four
years. Our revised estimates for receipts for the current year is 21 lakhs
better than it was last year and 11 lakhs better than the figures for 1931-32.
Small as is this indication of better times ahead, so far as the Posts and
Telegraphs Department is concerned, it seems to us that, combined as
it is with the results of our drastic economy campaign, it justifies us in
taking some risk and, as the Honourable the Finance Member said in his
Budget speech, in making an experiment designed to test the responsive-
ness of trafic to rates. I cannot too strongly emphasise that it is an
experiment and that at a time like the present and with the financial
condition of the Department as I have depicted it, we are not justified in
doing more than making an experiment. We are frequently told, we have
been told already today and I have no doubt that we shall be told agan
in the course of the afternoon, that :eductions in rates will either
immediately or eventually be definitely beneficial to the revenues of the
department. 1 deult with this argument at length last year and endea-
voured to show how impossible it was to accept it in the conditions which
then prevailed. We hope, however, that it is more valid now than 1t
was then and we are at any rate prepared to test its validity with prudence
and with caution.

Before 1 proceed to discuss in more detail the specific changes we are
proposing and to deal with the amendment moved by my Honourablé
friend, Mr. Maswood Ahmad, which is just now before the House, I should
like to refer to one or two matters which were raised in the discussions
on the Budzet on the demands for grants and on this Bill. My Honour-
able friend, Mr. Mitra, contends, if T have understood him correctly, that
our troubles would have been at an end and that we should be in a happy
position if the recommendations of the Committee presided over by Sir
Cowasji Jehangir—the Accounts Committee, not the Retrenchment Com-
mittee—in regard to the depreciation fund had been accepted as the
Department would benefit to the extent of Rs. 70 lakhs per annum being
the amount of interest on the depreciation fund balance. Now, Sir, I
cannot juggle with figures in the way that my Honourable and learned
friend, Dr. Ziauddin, does, nor have I the gift of expounding them in the
lucid and interesting wav that my Honourable colleague, the Finance
Member, can or Sir Thomas Rvan could do. I have with difficulty master-
ed the difference between a depreciation fund calculated on the straight
line plan and one calculated on the sinking fund plan. I should be very
sorry to have to attempt to explain it to this House. All T would say on
this point is that my Honourable friend. Mr. Mitra, omitted to read to the
bottom of the page from which he was quoting and that on the Com-
mittee’s own showing the difference between the plan thev advocated and
' that actually adopted, far from being Rs. 70 lakhs, is only a matter of
some Rs. 15 Iahks to Rs 18 lakhs which is certainly not enough to trans-
form our Bridget. The reason whv Government were unable to accept the
Committee’s recommendations in their entirety was that, if it were assumed
that a depreciation fund had been in existence from the beginning of the
Department, it should also, in fairness, be assumed that the balances in
that fund wculd have been utilised for avoiding debt and that consequently
the rate of interest earned bv those balances could not have been more
than the rate of interest pavable on the capital outlay of the Department.
In their view, the reconstruction of the accounts as visualised by the
Jehangir Committee involved something in the nature of a fetitious
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assumption, the adoption of which it would be difficult to justify. In any
case, a8 I have said, the amount invoived is far smaller than that men-
tioned by Mr. Mitra. If the House has still any doubts on this point and
desires further enlightenment, I will ask my Honourable friend, Mr, Varma,
to endeavour to clear it up. .

My Honourable friend, Mr, Lahiri Chaudhury, who does not at present
happen to be in his place but who I am sure will study the proceedings
of today’s discussions later on, in order to be able to hurl some criticisms
at me if not this year at any rate next year, has also discovered another
item in the budget of similar character though of less importance, the
lump provision of some Rs. eight lakhs which has been made to meet &
possible increase in the charges paid to Railways for the carriage of mails
and other services rendered to the Posts and Telegraphs Department. The
Railways have claimed that the rates at present paid to them are not
adequate and have proposed certain increases. I need hardly say that thoss
proposals have to be and are being carefully examined but it is obvious
that provision has to be made to meet the claim in case it is admitted.
I would only add that increases and decreases in the rates for carriage of
mails are an everyday incident in the administration of the Department
and depend upon negotiations with carriers, of whom the railways are the
most important. If the Railway claim is not admitted or is abated in any
way, we shal} be so much better off.

Another item in the Budget which has been queried and to which 1
should perhaps refer is the provision of Rs. 5°44 lakhs under Civil (Depart-
mental share of stamp revenue). This amount represents the estimated
value of unified stamps used in Burma for revenue purposes. As the
Hcuse is aware, unified stamps will cease to be issued in India with effest
from April 1st, 1934. When the propusal for using separate stamps for
postal and revenue purposes took shape, the Government of Burma asked
us to allow the system of unified stamps to continue in Burma until the
question of 1ts separation from India had been settled. Their request was
naturally acceded to and this amount of Rs. 5:44 lakhs represents the
amount that has had to be provided in order that the claim of the Govern-
ment of Burma to its share of the receipts for stamps used for revenue
purposes may be met as in the past,

It would perhaps be convenient at this juncture if I referred wo
another criticiem raised by my Honourable friend, Mr. Maswood Ahmad,
this morning, in which he asked us why we got nothing from other
Departments for unremunerative post offices. His question was a very
natural one as I must admit that the item is not shown very clearly in
our Budget, in fact it can hardly be said to be shown at all. But if he
will turn to page 153 of the detailed statement in support of the demands
for grants for the Posts and Telegraphs Department, he will find an item
of 7 lakhs and 30 thousand as the estimate for receipts from fees and
other receipis. I understand that about between Rs. 80 thousand and
Rs. 90 thousand of that represents receipts for unremunerative post
offices. which have been established for the benefit of other Departments
including the Army Department.

I do nct propose, Sir, to deal at any great length with that hoary
annual, - the distribution of revenue and expenditure between the various
branches of the Department. Tt has cronped up this vear, it has cropped
up for many years in the past, and it will doubtless crop up again in the
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future. As regards the distribution of revenue, all I would say is that our
present methods have been elaborated over a number of years by the
Accounts and Audit authorities and that they were also overhauled by an
eminent firm of chartered accountants from London a few years back.
However, in view of the importance which some Members of the House
attach to this question, I am perfectly willing to have it looked into
again. As regards the distribution of expenditure, the main point of
criticism seems to be that the credit received by the Postal Branch for
the work it does on behalf of the Telegraph Branch of the combined offices
is inadequate. Here, again, the methods we adopt for determining the
distribution are the best that the accounts and administrative authorities,
working in the closest collaboration, have been able to devise. All items
of cost such as supervision, both subordinate and superior, overhead ex-
penditure such as pensions, and even stationery are included as part of
the expenditure of the Telegraph Branch in one way or another. I need
say no more about this for, as Sir Thomas Ryan explained, we are taking
steps to place before the Public Accounts Committee a description of the
various adjustments made in the accounts of the Department on account
of mutual services with a request that they will favour Government with
their verdict regarding the suitability of the methods we follow. If they
can suggest any improvements, I need hardly say that we shall welcome
their suggestions. I very much hope that the result of their examination
will be to lay to its last rest this controversy which dates from the amalga-
mation of the two Departments and is, I am prepared to admit, the
inevitable result of that amalgamation. But the two Departments have
been combined so long that it is time that they and the general public
regarded themselves as one and indivisible. In saying this, I am not
denying for a moment that every effort should he made to discover the
financial effects of the working of the different branches of the Department.
That is obviously essential to its being carried on successfully. What I
do wish to emphasise is that the distribution of the joirt revenue and
expenditure between the various branches does not affect the profit and
loss on the working of the Posts and Telegarphs Department as a whole
and that it is that with which Government, this House and the general
public are concerned. My Honourable friend, Mr. Mitra, who is more
interested in the postal side, complained the other day that postal sur-
pluses have been used in the past to cover losses on telegrams. My
Honourable and gallant friend, Sir Henry Gidney, who I am very sorry
to say is not here today as I should have liked him to hear what I have
to say on the point, in a speech which made me feel that I had for the
time being been transported to the wonderland of Alice, for I had till
then been led to believe that he was the champion of the interest of the
telegraph staff, supported Mr. Mitra’s view that it was wrong to make good
. losses on telegrams from postal surpluses, so wrong in fact that it would

be better to close down the telegraph branch altogether and presumably
to throw the staff on the street than to go on doing it. Except for the
brief space of three years, there have in point of fact, since the system of

commercialised accounts was introduced, been no postal surpluses to use
in any direction. '

In any case, Sir, in a Department the transactions of which are on
so large a scale as those of the Posts and Telegraphs Department, it is
impossible to balance expenditure and revenue each year with such nicety
that each branch should be self-supporting and no more. Tt has hsppenea
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in the past and is likely to happen again in the future that in some yeurs
it may be the Postal Brunch which will yield a surplus. For the present
it is the turn of the Telephone Branch, the surplus from which is at
present small though there is every reuson to believo that it will grow
with considerable rapidity. It may even in time be the Teiegraph Branch
which will show & profit. This position follows naturally and essentially
from the nature of the services rendered. We in the Department are
only ton familiar with the fact, which the members of the House do not
seem always to realise in its full implications, that the services rendered
by one branch compete with the services rendered by another. Trunk
telephones for example compete with telegraphs, whilst telephones them-
selves compete with the local postal services, and finally the air mail
services cnce they are fully developed will undoubtedly begin to compete
with teiegrams. As an instance of the necessity for dealing with the
Department as a whole whilst observing the general principle that as far
as possible each branch of it should be self-supporting, 1 would draw the
very special attention of this House to the fact that the reduction in the
postal ratee which we have proposed has been rendered possible only by
raiding the Depreciation Fund and that the bulk of the balances in that
Fund relates to the Telegraph and Telephone Branches. If the results of
the special inquiry that has been ordered bear out our present anticipa-
tions, the annual contiibution to the Depreciation Fund will be reduced
but the benefit from this reduction will be limited more or less entirely
to the branches just mentioned and very little, if any, will be allocable
to the Postal Branch. Here at least is an instance in which the position
envisaged by my friend, Mr. Mitra, is being reversed and it is the Tele-
oraph Branch that will lend the money required for the reductions in the
postal rates. Lest my remarks should give rise to a new series of mis-
apprehensions I should like to make it cleur that we make an absolutely
clear distinction in the accounts between the utilization of the surpluses
of one branch or another. For instance. to the extent that postal sur-
pluses are utilised to balance the loss on the Telegraph Branch when
presenting the budget of the Department as a whole, the Telegraph Branch
has to pay interest on the amount so utilised and. of course, that also
holds good in the opposite direction.

Now. S8ir, T come at last—the House may think at very long last—
to the changes we are proposing and to the amendment moved by my
Honourable friend, Mr. Maswood Ahmad. T need hardly remind the
House that the changes we are proposing in the postal rates—the change
in the rates for telegrams do not fall within the purview of the Finance
Bill—are three in number, the lowering of the initial weight for inland
letters from 2} tolas to half a tola with a reduction in the charge from
13 anna to 1 anna, the remission of the extra pie per five pice per em-
hossed envelope and the raising of the initiul charge on inland book packets
not exceeding five tolas in weight from six to nine pies. T should like.
in passing, to invite the special attention of the House to the word
“initial”” in that last sentence for it may save mgsapprehension if T explain
that, though we should under the Schedule as it will now stand be able
to put up the rate for the second and subsequent categories of five tolas
for book packets to nine pies, we do not propose to do so und that the
nine pies rate will apply only to the initisl category, the cost of the
subsequent categorics vemnining at six pies.  The drafting of the entry
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merely follows the practice followed in connection with that relating to
parcels which has been in its present form for some years though the
rates were only enforced in respect of parcels weighing more than forty
tolas in June, 1931.

Now, Sir, I have heard and seen many criticisms that the reductions
we are making in the postal rates are illusory. All I can say of such
criticisms is that they remind me of a legend which I once heard was
displayed in an American saloon in the Wild West ‘‘Money is the root
of ull evil. Give us a few roots’’. If these concessions are illusory, I
would gladly suffer from a whole series of such illusions. 1 would ask,
Sir, in all earnestness where is the illusory character of a concession which
we estimate will cost us Rs. 27 lakhs even allowing for a ten per cent.
increase in traffic? My Honourable friend, 8ir Darcy Lindsay, has thrown
some doubts on the accuracy of our estimates. All I can say is that they
are the best we are able to frame and that even according to his own
estimate our losses will be very considerable. We do not hold the view
that the general public will regard the concession as illusory for we esti-
mate that at least 80 per cent. of paid letters will fall within the half
tola limit. Experience in this matter all the world over goes to show that
however low the initial rate, if it is lowered still further, the fullest
advantage is always taken of the fact. As Sir Darcy Lindsay mentioned
this morning, there was formerly a quarter tola rate and a half tola rate.
The quarter tola rate was actually in force from 1854 to 1869 and the
half tola rate was in force in the department for no less than 35 years,
from August 1869 to the 31st March, 1905. I can remember,—my Honour-
able friend, Mr. Mahapatra, evidently cannot,—when the half tola rate was
in force und I never heard any complaints about if.

As regards the complaints regarding the character of the stationery
which will have to be used to bring letters within the half tola limit, my
Honourable friend, Sir Darcy Lindsay, has had something to say. He
referred, Sir, to your recent ruling regarding the exhibition of samples
in the House, and 1 do not propose to infringe that ruling this afternoon,
except possibly later on, if vou will permit me, in respect ‘of one very
small item. DBut 1 may say that I have here an extensive range of sam-
ples of the stationerv which can be carried within the half tola limit and

that 1 shall be very happv to show that range to Honourable Members
afterwards.

Mr President (The Honourable Sir Shanmukham  Chettv): What
about the stationerv sold to Honourable Members here?

The Honourable Sir Frank Noyce: I am coming to that. I may say
that the half-sheet notepaper I have myself used for many years past,
called “Crown Bond'',—I do not know who the makers are or indeed
whether anybody has a proprietary right to the name; and I do not knew
whether I am giving a free advertisement or not, but if I am, the makers
are quite welcome to it for it is- excellent paper—a half-sheet of that
potepaper, in its appropriate ehvelope falls within ths half tola limit. I
am fullyyaware of the fact mentioned by one Honourable. Member, in the
course of the general discussion on the Finance Bill, that the small half-
gsheet Assemblv note paper when enclosed in its proper envelope is over
the half tola limit. In that respect. as in vecard to the nrovision of anv
other amenities to the Members of this House which it is within my
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power to provide, I am anxious to do what I can and I took the matter
up with the Contrcller of Stationery long before it was mentioned here.
I hope that it will be possible to supply Honourable Members of this
House in the near future with a paper that will meet with their require-
ments and also, I trust, with their approval. (Laughter.)

Mr. S. C. Mitra: May I know what is the weight of the ordinary
envelope that is sold in the post offices?

Mr. S. P. Varma: I have not weighed it, but it is slightly below a

quarter of a tola. )

Mr. S. C. Mitra: Yes, it is just a quarter of a tola. I have also en-
quired of the Legislature post office in the Council House.

The Honourable Sir Frank Noyce: My Honourable friend is imparting
information rather than seeking it, but 1 think he is probably quite right
in saying that the embossed envelope weighs a quarter of a tola and the
proper sheet of notepaper for it would also weigh a quarter of a tola; and
I can assure him that he can get quite a lot of information on that half
sheet of note paper.

Now, Sir, I come more specifically to my Honourable friend, Mr.
Maswood Alkmad’s amendment. Under this amendment, the initial
weight to be carried for a minimum charge of one anna will be increased
to one tola. Subject to the general remarks relating to estimates and
assuming that 90 per cent. of the paid letters will be within one tola in
weight, the loss on the initial weight category will .be 82 lakhs or five
lakns in addition to that involved in the Government proposals. If it be
assumed that 95 per cent. of the traffic will be within the initial weight,
the additional loss is estimated at about seven lakhs instead of 5 lakhs.

The charge and weight for the second category are to remain undis-
turbed but the amendment also contemplates a reduction in the weight
stages and in the charge for letters weighing more than 2} tolas. Instead
of having to pay 11 annas for every fraction above 2} tolas, the rate
proposed is half anna for every tola. The loss on a letter weighing more
than 2} tolas may therefore be as large as nine pies but in some cases,
as in that of letters weighing more than 4} tolas but less than five tolas,
there will be an increase of revenue of three pies. It is impossible to
estimate the effect on these heavier letters but there is no doubt that
the loss will be appreciable. The net additional loss on this proposal as
a whole may itself be estimated as between 5 and 8 lakhs and that, Sir,
I maintain, in the light of considerations I have endeavoured to place
before this House, is more than we can afford.

The point, Bir, that I wish to make in dealing with this and all other
amendments relating to letters, book packets and parcels is that their
acceptance by this House must inevitably delay the day when it would
be safe to reduce the post card. I have been long enough in this House
to kmow that there is no change in our pdstal rates which would be more
welcome to Honourable Members opposite than a reduction in the rate
of post cards; and, as my Honourable colleague, the Finance Member,
said the day before yesterday, there is none which it would give us
greater pleasure to make. But I do want the House to realise that it is



THE INDIAN FINANCE BILL. 2667

going to cost & very large sum of money when it comes, at any rate in
the initiul stages. 1 trust I have said enough to show that it would have
been absolutely out of the question for us to propose a change this year.
Apart from the fact that according to our estimates it would have cost us
56 lakhs against the 27 lakh: we are losing on the adoption of the lower
letter rate, we should have been bound to make the two changes together
at u total cost of 83 lakhs, for otherwise the diversion of traftic from a
‘letter rate of 1} annas to a post card rate of half an anna would have
been very serious indeed and would have entailed further large lasses.

I would appeal to the House in conelusion to let us go ahead with our
experiment and let us see how that works before embarking on a larger
one. Let us see how near our estimates are to being correct. If they
prove unduly pessimistic no one will be more pleased than myself. 1
should be only too glad to concede to Honourable Members opposite that
all the additional revenue is due to increased traffic resulting from re-
duced rates and none to that revival of economic prosperity which we all
devoutly hope will come about before we reet again here to discuss this
subject. ,

Sir, I regret to have to interrupt my Honourable friend, Mr. Maswood
Ahmad’s trinmphal career. He has placed two amendments to the
Finance Bill before this House which have met with unanimous approval,
but I am sorry to say that I pave to oppose this one.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, 1 rise to
support this amendment. The issue involved in this amendment is whether
the present weight of 2} tolas should be reduced to half tola. In con-
sidering it, I shall restrict myself to the point, because there is a similar
amendment standing in my name—No. 22—which is exactly the same
as the first part of the amendment we are discussing, except that I have put
the words ‘‘one tola’’ while the words in the amendment are ‘‘not eiceeding
one tola’’. The question is whether there is a reduction at all in the proposal
of the Government to change the postal rate. I would submit, it is not
a reduction at all: rather T ecall it an incresse in disguise. No doubt at
present we pay 1} annas, and it is going to be reduced to one arna. Bu,
on the other hand, the weight allowed at present is 2} tolas, while th=
proposed reduction would make it half & tola: so that, on the onz hand,
we get a reduction by one pice in the charge, while the weight is being
reduced from 2} to half tola. The disparity is so much that 1t can be
easily seen that the Government cannot profess that they are giving a
concession to the people. 'T'his postage was increased 2t a time when there
was a crisis in the finances; and as my Honourable friend, Sir Frank Yoyce,
read just now, the Member in charge then made a statement that this
« increase was not going to be made permanently, and that when circum-
stances changed, the rate would again be reduced. The question is, when
they see the time has come to reduce the rates, are they reducing it really ¥
It is no good giving with one hand and taking away with the osher more
than they give. The lowgring of the rate, and the reduction in the weight
allowed are disproportionate to each other. At present we can s nd in
an anvelope nine sheets of note paper: here is & note paper that we have
been ordinarily using in the Assembly writing room—the thin paper—not the
red embossed thick paper which has s correspondingly thick envels pe: !
have weighed this letter paper in the post office here in the Char:iber and
it weighs one-fourth of a tola, and the envelope weighs another un: ;jourth

Cc
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-of a tola, so that, under the proposed rate, I can put one sheet and rothing
more in this envelope, and since one writes generally on one side, it does
not come to much . . . .

The Honourable Sir Frank Noyce: Sir, we do not all write quitc as long
letters as my Honoursble friend.

Mr. Lalchand Navalrai: It is no question of writing long letters. As 1-
‘was saying, for the present 2} tolas weight being allowed. I can write
nine sheets like this, and, if I write on both sides, I can write an ¢« rmous
amount of matter. But if under the new rate one can write only one saeet—
and cennot write on both sides—he can as well write on a posteard on
botb sides. There is also another difficulty. I am an educated 1.-n, but
still T had to go before the post office to have it weighed and ascertained
as to how much it was. In this manner, everybody will have to be carrying
with him a pair of scales and weights. It will be absurd to expect the
general masses to do this sort of thing every time they write a letter.

There is vet another difficulty. Supposing I use two sheets instead of
-one: the total weight would then come up to 2 tola: and if I put stamps for
one anna, then the post office will charge me double the difference or two
pice more.

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty)
vacated the Chair which was then occupied by Mr. Deputy President (Mr.
Abdul Matin Chaudhury).]

I have, therefore, to be very careful that I do not exceed half a tola:
even a bania sitting in his shop cannot possibly weigh such a small weight
as that. I do not know what my Honourable friend wants the people to
do, but this is a very great difficulty to be considered.

It is said that certain kinds of thinner paper could be used: is all the
paper at present in India going to be sent back to England and thinner
paper obtained ? And if T were to use thinner paper, people can easily read
through the envelope, and there will be no secrecy: we could as well use
a postcard then. All these difficulties have to be considered. If that is my
ditfienlty, then the difficulty of poor and ignorant agriculturist and the like
will be more. But apart from this, what is the view of the commercial
people® The Delhi Piecegoods Association have passed a resolution and
sent that resolution to the Honoursble Member in charge, and a copy has
also been sent to me which I will place before the House: they also express
the same difficulty and the same inconvenience that I have laid before the
House. The Secretary writes:

“My Committee has carefully considered the proposal contained in the budget
speech of the Honourable Finance Member to reduce the rates of postage on inland
letters weighing not more than half a tola to one anna. This reduction is of no
practical benefit to the commercial community, in so far as commercial letters tvped
ou ordipary lettar paper and enclosed in an ordinary envelope invariably weigh more
than half a tola.”

4
—1t means that the commercial people should also have thinner note
paper—snd T have already disclosed to the House the disndvantrge of
that thin paper—

“Tf in erder to enjoy the benefit of these reduced rates of postage any very flimsy
Jetter paper and envelopes are used the letters enclosed in such envelopes would
be read throngh without opening and hence the secrécy of the letters cannot be
maintained.”’
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—This is & very serious point that the House should consider—

“I am, therefore, directed to request you to make the reduced rate of one anna
-applicable at least to letters weighing one tola, so as to enable the public to derive
-some real advantage by this reduction.”

If you merely want to show a reduction in name, to show to the ontside
people that you have been reducing taxes, then you cannot give credit to
Government for a thing like this where you give with one hand and take
awsy more with the other. Then, further on, they say this:

‘“This, we feel sure, will greatly help the commercial community and at the same

time will not adversely affect the Government revenues as the reduced income on such
iletters will be compensated by a corresponding increase in the number of letters sent.”

Now, Sir, when you were charging one anna letter postage, what was the
weight that could be carried for that sum? 1t was oné tola.
Then when you were charging six pies, you permitted to carry
half a tola, and then again you allowed one tola one anna, and then
it was increased to 2} tolas for one anna and three pies. Now, from this
rate you at once come down to half tola. 3ir, I submit there can be no
justice or reason in such a drastic and sudden reduction in the wcight of
letters. Let me tell my friend, Sir Darcy Lindsay, that to my kncwledge
I never knew of a time when the post office allowed quarter of a toia. He
mentioned the year 1869, that was only a year before I was born. Ir thase
days, may I tell my friends that the post office was not so popular as it is
today, the post office facilities were not availed of to the extent that we do
today . . . ..

The Honourable Sir Frank Noyce: Is the Honourable Member sneaking
from personal knowledge ?

3 P.M.

Mr. Lalchand Navalrai: No, I am not spesking from personal knowledg=.
T have already said that. The point is that there are many in this Tlouse
‘who cannot talk of many things from personal knowledge. I don’t eckallencze
‘the statement of my friend, Sir Darcy Lindsay. I say it might Le tlat
the post office allowed quarter tola. In those days people had not riich
voice in these matters. Why, for that matter even in these days we are not
-allowed to enforce our will on the Government, we have no voice in many
matters. Why if you put this motion to a division, you will find a large
majority going over to the Government side, and that is why, knowing our
weakness, Government are bringing forward unreasonable proposals iike
the one they have made. Sir, I submit it is simply a preposterous propos:l
to rcduce the weight to half tola as is suggested.

Now, Sir, with regard to the eccnomies effected by the Department,—the
Honourable Member in charge made a reference to me. In my speech on
the Finance Bill, I think, I did refer to it, and I did give credit to the
"Postal Department for effecting economies. There is no doubt that the
Postal Departinent have tried to make economies, but my point is, and it
‘should be taken note of even now that much economy is not mad~ by the
‘Government in the top officers. The figures given were one Deputy Director
‘General, and one Deputy Chief Engineer were retrenched. Where there
were two officers . . . .

v
Mr. 8. P. Varma: I submit, Sir, that the Henoursble Member is inis-
quoting the information that Sir Thomas Ryan gave in his last specch . . .

Mr. Lalchand Navalrai: The information that you gave . . . . )
c 2
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Mr. 8. P. Varma: Even that information is misquoted.

" Mr. Lalchand Navalrai: I am saying that only two officers of that grade
have been retrenched . . . .

Mr. 8. P. Varma: One Deputy Director-General, one Deputy Chief
Engineer and a number of Assistant Directors-Genersl . . . .

Mr. Lalchand Navalrai: 1 wn coming to that. I am talking of the top-
most officers, I am talking of the officers at the top . . . .

The Honourable Sir Frank Noyce: How can the Honourable Member
expect us to carry on without officers at the top at all? Without oilicers it
the top, the Department could not carry on.

Mr. Lalchand Navalrai: If the posts of one Deputy Director-General and’
one Deputy Chief Engineer have been curtsiled, have you not on tlie cther
side increased two more officers, one is a Deputy Director-General and tue
other is a Financial Adviser? One Deputy Director-General and cne sther
officer were removed from the top, and, in their place, again, two new
men have been put in. This is the sort of economy you are making Sir,
I object to that kind of economy. Of course, it is very easy to reduce tle
salaries of Superintendents. You may on cne side put the salaries of those:
Superintendents who have been retrenched, and, on the other side, take
the salaries of the new officers whe have been appointed and see if the
reduction you are seeking to make is nothing when compared to the addi-
tional salaries you are going to pay to your new officers. Therciore, the
economy which you say you have effected is no economy at all.  Of course,
some officers have been retrenched. but as against that retrenchmens vou nre
appointing more officers in disguise to the detriment of the pubiic. Sir,
I strongly deprecate this kind of retrenciiment. They remove o few Super-
intendents or cut down their salaries, while at the same time they sappoint
a few more officers. Can this be called real retrenchment ?

Apart from that, Sir, I feel that though the Department has =ffevted
certain economies, there is still considerable room for reduction of ths poriage
rates, and, therefore, I pointed out in the bheginning of my speech that while
vou have reduced the rate of an envelope to one anna, thus cutting out
three pies, you have at the same time reduced the weight of the letters
to a ridiculous extent, and I cannot understand this sort of concession.

Then, my friend, Sir Darcy Lindsay, said that we should wsit vuntil
such time as the Department is able to make up its finances, and then we
could ask for a reduction in the postal rates. The Honourable Meuber in
charge also said that if, on further consideration and further test, (iovern-
ment found that the present proposals were affecting the public adversely,
the matter would be reconsidered. May I point out. Sir, how many promises
ot that kind regarding taxes were made before which have not heen ful-
filled? My submission is that a tax once raised will never be brought down.
Look at the income-tax. Promises were made that it would be reduced,
but has it been reduced at all? I should be very glad to know whick are
the taxes which after being raised have been removed. Thereforz, in this
case &lso, we cannot rely upon the promises of Government, and in this
matter I think Government would be doing bare justice if they maiutuin
the 2} tola weight for letters.

An Honourable Member: The amendment is for one tola.
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Mr. Lalchand Navalrai: T know the amendment has been madc iike
thit, because we are asking the least now, and not that we do not Like to
have 23 tolas, because then we will not make many mistakes. Every time
we have to get our letters weighed, and, if there is a mistake, there wili be
penalties. 1 submit that the amendment of my Honourable friend is very
modest, and, as I have read out the resolution of an Association, they also
request the Government to take a reasonable point of view. If there is
going to be a test made, let it be with one tola and not with half u iola.
It is not yet too late to give relief to the people. One tola will not make
much difference for the Government. Why should Government go dcwn
suddenly from 23} tolas to half a tola, and why should they not go dovn (o
one tola? This is a reasonable amendment and I hope that Governinent will
show their bona fides by at least accepting one or two amendments. Up
till now no amendment has been accepted, and I have no hope thut any
amendment will be aceepted, because the Finance Member began his specsh
the other day on salt with a statement which I thought was a thing that
should mot have come from a person like the Finance Member. He said
that his reasons for opposing the amendment regarding the salt duty were
the same as in 1929, 1930, 1931, 1932, and 1933. Is it a reason, because
at one time certain reasons had been given for imposing or increasir:z the
tax, that the tax should not be reduced and the same reasons should lie
repeated ? This is a fallacy, and I hope the House will give full consideration
to this amendment, this modest and reasonable amendment, and that it will
accept it. . *

Diwan Bahadur Harbilas Sarda (Ajmer-Merwara: General): 1 thiak that
the amendment which has been proposed to the effect that letters embossed
with one anna stamp may weigh up to one tola and not half a tola only,
is a very reasonable one. Half a tola is a very small weight, and used as
we have been for a long time to writing letters on a much thicker paper
than what we used 12 or 15 years ago, it is a little hard that peopie should
be asked now to put an anna stamp and see at the same time chat the
paper plus the envelope does not weigh more than half a tola. It may not
be hard on the people in the towns to see that their letters do not weigh
more than half a tola, but people living in the villages and out of the wuy
places and who have not got the same facilities for weighing letters or
for getting thin writing paper as we have in the towns, will experience gr.at
hardship. The result will be that people would post their letters thinking
that one anna stamp was sufficient on the envelope, but, as a matter of
fact, those letters would become unpaid letters, and, instead of saving tliee
pies on each letter which they thought they would be doing, the addressee
would have to pay six pies. The Department would find that the numbe:
.of unpaid letters had become double or treble of those which are not rececived
unpaid. Such being the case, I think if the weight is raised to one tols,
instead of keeping it at half a tola it will not work with hardship upon the
people. It would be in the interests of those who live in villages and other
out of the way places if this weight is raised to one tola. I personally think
that people in those places would rather like that it may be kept at 2}
tolas for five pice, than that it should be kept at half tola for four pice.

An Honourable Member: Let the guestion be now put.

Mr. S. C. Mitra: Sir, I wanted to say only a few words on this parti-
.cular motion, but I am tempted to say . great desl on the very exhaustive
.and illuminating speech that the Honourable Member in charge of the
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Department has made covering the whole subject. But as we have to-
complete the Finance Bill before the monsh 1s over, 1 resist the temptation,
and 1 shall take another opportunity to deal with those matters. Govern-
ment may have no interest in settling their inter-departmental accounts,
but we on this side are very unxious to ree that the Department is managed
with the strictest econowmy, and, from this standpoint, we always want
that the accounts on the postal side and the telegraph side should be ain-
tained separately on a proper basis, because, whenever we rawse the
question o1 lowering the postage, 1t is suid that it is not a paying concern.
1 fully agree with the Honourable Member in charge of the Department
thut people in general are more anxious to lower the price of postcurd than
that oi the envelope, and there are difliculties also. We maintain that
this half a tola letter is illusory, because the poor villager cannot carry
with him a fine scale to weigh his letter every time he writes a letter,
He will be liable to fines frequently unless the weight .of the letter for-
one anna stamp is raised to one tola. I took an envelope and a letter-
paper from the Secretary's table and had it weighed, and found that the
weight was one tola. . If you raise the weight to one tola for one anna,.
it will not mean so much loss as is apprehended. If Governinent have no
idea of setting a premium on the sale of the scales, I think they will accept
this very modest suggestion.

Some Honourable Members: Let the question be now put,

Mr ' A Hoon (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Wkhen I read the speech of the Finance Member 1 found that
there was « proposal in it to reduce postal charges, and 1 thought at that
time that the whole thing was entirely illusory. After hearing the speeches
‘which the Honourable Members have made this morning and after seeing
“how much fpaper can be put into an envelope which can be covered by one
anna stamp, I have come to the conclusion that the concession granted
is not at all illusory. As such, I regret I cannot support the amendment
of my Honourable friend, Mr. Maswocd Ahmad. The reason is this that
I look at the question from this one point of view that it is our duty to sce
that the Budget is generally balanced, rnd, particularly, that of the Postal
Department, which 1 can, without fear of contradiction, state is the best
Department worked under the Government of India.

An Honourable Member: Then do not complain of any taxation.

Mr, A Hoon: I can safely say that this Department is free from almost.
any kind of corruption. Honourable Members who have spoken have said
that the concession offered is illusory, uwud they have also laid great stress
on the point that villagers are likely to suffer hardship und that even people
in the towns are likely to make mistakes with regard to the question of
the weight of 'etters and that when letters are posted in those circumstances
extra fees will be charged by the Post:l Departinent. I nmiay be wronw,
and if 1 am wrong, I shall be pleased if any Honourable Member corrects
me when T state that it iz within our living memory that we had a six
pie envelopse, and. at that time, all that could be sent in that emvelope
was not meore than half a tola. The villager used to use that envelope,
the manin the city was using thst envelope, and 1 do not think there
were many cases where letters had to be paid for extra on account of the
additional amount of weight.
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8ir Darcy Lindsay: May I say that for 35 years, from 1869 to 1905,
there .was a half an anna rate for half s tola?

(Interruption by Mr. I alchand Navalrai.)

Mr. A Hoon: If Honourable Members think that the hardship is going
to be abnormal now, how is it that at that time, when half a tola could
be sent with & six-pie stamp, we had not had many complaints. With the
advance of education in villages, why =nould the ordinary villager be put
to that trouble which some of us in this House are anticipating? There
is one other aspect, apd that is that the illiterate villager generally gets
his letters written by a scribe who takes his seat in the village post office
and that man is supposed to know the rules with regard to the stamping
of letters. 1 look at the question from one other point of view and that
is that we should be thankful for whatever little concession we can get these
days. There was a time when the stamp was only six pies for half a tola.
Later on, it went up to one anna, and then it was raised to one anna and
three pies. Now, we are going back to the stoge when the stamp duty
is reduced from one anna three pies to one anna, and we can send an
ordinary letrer in un envelope by paying only one anna. My learned
friend, Mr. Navalrai, said that he shall not be able to send four or five
sheets of paper in an envelope. I submit, cerlainly the advantage will not
be much to a person who wants to send long speeches to the press, but
it will certainly be a great :oncession to those who write letters to their
friends and relations. (Interruption by Mr. Lalchand Navalrai.) Under
these circumstances, my submission is that as it has been expiained by
the Honourab'e Member in charge of the Postal Department that further
concessions ou this point are not possible, there is no reason why we should
not accept whatever is offered to us with good grace.

Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): I did not want to intervene in this debate, but I am constrained
to do so by the speech delivered by my friend, Mr. Hoon. I thought that
there was an agreeable unanimity amcng the Members on this side of the
House on the amendment moved by my Honourable friend, Mr. Maswood
Ahmad, but a discordant note has been struck by my friend, Mr. Hoon,
which compels me to correct a misconception which seems to have driven
him to oppcse this amendment. He has recalled the good old days of a
half auna postage, so has my friend, Sir Darcy Lindsay. Will they on-ze
more throw their mind back to those days? Will they not remember thut
those weve the days when letters were written on tissue paper? Will they
not remember those days in the monsoon when letters were wet and the
ink perforated the flimsy paper, and it was difficult to read either one side
or the cther? Will they not remember that complaints were mnade not only
by the public, but by the departmental Leads who said: **We cannot have
reading glasses to read the letters which the public send them’’, and the
filing Departments of Government complained that they could not even
bore holes on those letters, because the moment they bore holes, the paper
tore into {wo or three picces? That was the rcason why a thicker paper was
encouraged, and T ask the Honourable Member in charge, if he is going
to make an experiment, why not make a fair experiment. Does he expect
my friend, Mr. Hoon, the apostle of the half toia postage, to come one
fine morning into this House with a pair of scales dangling over his
shoulders, and when my friend, the Honourable Member for Industries, asks
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him: *“What is this’’, Mr. Hoon will reply ‘‘posting a letter’’. That
would be the situation that will be created. It would be a most unwelcome
change in the existing rate of postage, and if the Honourable Member for
Industries does wish to make any experiment at all, let it be a good and
fair experiment, an experiment in which the people will co-operate and an
experiment which will bring to the coffers of the post office the revenue
which they expect from it. Let it not be a bait for a surcharge of half
an anna, because 1 venture to submit that if the Government proposal goes
through, within a very short time, the post offices, if they are conscientious,
and they all are, will be weighing letters after letters to recover a surcharge,
and the Honourable Member for Industries knows how difficult it is to trace
the recipient of a bearing letter, for this would be a bearing letter. The
postman goes to the person and the man says ‘‘come tomorrow’’. The
man goes the next day. and the man says ‘‘Father is ill, come day after
tomorrow’’. Look at the inconvenience that would be caused by a very
large number of letters marked bearing, because due postage has not been
paid. I ask in all fairness to the Honourable Member for Industries that
he should really accede to the amendment which has been moved and which
will support the veryv purpose he has in view. Whatever may be the fate
of this amendment, let it go out that we on this side of the House are

unanimous i asking the occupants of the Treasurv Benches to accede to
the amendment.

Diwan Bahadur Harbilas Sarda: In view of Sir Darcy Lindsay's
reference to those days when for years letters weighing half a tola only
bore a hal! anna stamp, I wish to ask the Honourable Member whether
he proposes to issue embossed anna envelopes of the same size and weight

as he used to do in the old days, without charging anything oxtra for
thesc envelopes.

The Honourable Sir Frank Noyce: Sir, my Honourable friend could not
have read the Honourable the Finance Member's Budget speech carefully.
His suggestion is exactly what we are proposing to do, except that we
are not proporing to issue embossed half anna envelopes: we are going
to issue embossed anna envelopes free of charge.

Several Honourable Members: The question may now be put.

Mr. Deputy President (Mr. Abdul Matin Chaudhury): The question is
that the question be now put.

The motion was adopted.

-

Mr. Deputy President (Mr. Abdul Matin Chaudhury): The question is:

“*That in Schedule 1 to the Bill in the proposed First Schedule to the Indian Post
Office Act. 1898, for the entries under the head ‘Letters’ the following be substituted :

‘ For a weight not exceeding one tola . Ope anna.

For a weight exceeding one tols but not exceeding two One anna and
and a half tolas. three pies.

For every additional tols or fraction thereof Half an anna’. *
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[At this stage, Mr. President (The Honourable Sir Shanmukham

<Chetty) resumed the Chair.]

AYES—37.
Abdul Matin Chaudhury, Mr. Mudaliar, Diwan Bahadur A
Azhsr Ali, Mr. Muhammad. Ramasvami,
Bhuput Sing, Mr. Murtuza Saheb Bahadur, Maulvi
Das. Mr, A. Sayvid
Das, Mr. B. L

Dutt, Mr. Amar Nath.

Fazal Haq Piracha, Khan Sahib
Shaikh.

Gour, Sir Hari Singh,

Ibrahim Ali Khan, Lieut.
Muhammad.

Jadhav, Mr. B. V.

Jba, Pandit Ram Krishna.

Jog, Mr, 8. G.

Joshi, Mr. N. M.

Lahiri Chaudhury, Mr. D. K,

Lalchand Navalrai, Mr.

Mahapatra, Mr. Sitakanta.

Maswood Ahmad, Mr. M,

Mitra. Mr. 8. C.

Muazzam Sahib Bahadur, Mr.
Muhammad.

Nawab

NOES—49

Abdul Aziz, Khan Bahadur Mian.

Ahmad Nawaz Khan, Major Nawab.

Allah Baksh Khan Tiwsna, Khan
Bahadur Malik,

Anklesaria, Mr. N. N.

Bajpai, Mr. G. S,

Chatarji, Mr. J. M,

Cox, Mr, A. R.

Dalal, Dr. R. D.

Darwin, Mr. J. H.

DeSouza, Dr. F. X.

Dillon, Mr, W.

Ghuznavi, Mr. A. H.

Graham, Sir Lancelot,

Grantham, Mr. S. G.

Haig, The Honourable Sir Harry

Hardy. Mr. G S.

Hezlett, Mr. J.

Hockenhull, Mr. F. W.

Hoon, Mr. A.

Hudson. Sir Leslie.

Trwin, Mr. C. J.

Tsmail Ali Khan, Kunwar Haiee.

Tsmail Khan. Haji Chandhory
Muhammad.

James, Mr. F. E,

Jawahar Singh, Sardar Rahadur
Sardar Sir.

The motion was negatived.
»
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Neogy, Mr. K. C.

Pandya. Mr. Vidya Sagar.
Parma Nand, DBhai.

Patii, Rao Bahadur R. L,
Rajah, Raja Sir Vasudeva.

Ranga Tver. Mr. C. S.

Rao. Rao Bahadur M. N.

Sant Singh. Sardar,

Sarda, Diwan Bahadur Harbilas.
Sen. Pandit Satyendra Nath,
Shafee Taocdi, Maulvi Muhammad.
Singh. Mr. Gaya Prasad.
Sitaramaraju. Mr. B,

Thampan, Mr. K. P.

Uppi Saheb Bahadur, Mr,
Ziauddin Ahmad. Dr,

Lal Chand, Hony. Captain Rao
Buhadur Chaudhri.

Lindsay. Sir Darcy,

Macmillan, Mr. A, M.

Me:.calfe, Mr. H, A. F.

Millar. Mr. E. S.

Mitter. The Honourable Sir Brojendra,

Morgan. Mr. G.

Mukharji. Mr. D. N.

Mukheriee. Rai Bahadur S. C.

Noyce. The Honourable Sir Brank

Pandit. Rac Bahadar S. R.

Rafiuddin Ahmad, Khan Bahadur
Maulvi.

Ramakrishna, Mr. V.

Rastogi. Mr. Badri Lal

Rau, Mr. P. R.

Row, Mr. K. Sanjiva,

Sarma, Mr. R. S.

Schuster. The Honourable 8ir George

Seoit, Mr J. Ramsay.

Sher Muhammad Xhan Gakhar,
Captain,

Singh. Mr. Pradyumna Prashad.

Sloan. Mr. T.

Tottenham. Mr. G. R. F.

Varma, Mr. 8. P

Mr. Amar Ndth Dutt: May T be permitted to make one observation?
T am told by those who know that the Parliamentary practice is that
when a division is called, there should be no change in the personnel
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occupying the Chair. That is the convention of the British Parliament.

Of course, we always follow the conventions of the British Parliament,
and 1 only hope that the change in the personnel will not vitiate the
taking of these votes.

Mr. N. M. Joshi: It is verv useful for us.

Mr. Amar Nath Dutt: But there should not have been any change in
the perscnnel when the division was going on.

Mr. President (The Honourable Sir Shanmukham Chetty): Order,
order: The Chair is a constant factor and it never changes. (Laughter.)

Mr, Amar Nath Dutt: My submission is that the convention of the
British Parliament is like that.

Mr. President (The Honourable Sir Shanmukham (‘hettv) There is
no difference hetween the person and the Chair. The Chair is the Chair.

Mr. M. Maswood Ahmad: Sir. I beg to move:

*That in Schedule T to the Bill in the proposed First Schedule to the Indian Post
Office Act. 1898, for the entries under the head ‘Letiers’ the following be substituted :

« For a weight not exceeding one tola . . . . Ono anna.

For a weight exceeding omne tola but not exceeding two One anna and’
and a half tolas. three pies.

For every two and a half tolas or fraction thereof exceed- One anna and
ing two and a half tolas. three pies’.

Sir. T do not want t¢ make anv speech in this conneetion, but only
wish t2 sav that mv Honourable friend has todayv replied on behalf of
the Government on the many questions which were raised at the time
of the Budget and at the time of the cut motions. So, I think the points
which Rave heen raised by me today will be replied at the time when
supplementary demands will be discussed. I want really to inform my
Honourable friend that in an envelope weighing half a tola no jpaper
except the bromo paper can be used. (Laughter.) My Honourable friend
has shown several kinds of paper, but my own experience with these two
kinds of paper which havu heen taken from the library and are the lightest
kinds of stationery is that when T took their weight at the post office
attached to thi. House thev were found to be more than half a tola, and’
if vou add the weight of the ink, their weight will be just one tola.

Ths third point to which T wish to reply, because I could not reply at
thet time, is that my Honourable f{riend has said that there are two
reasons for the docrease in income. The one, as they have admitted, i
the enhanced rate. and the other is due to the economic depression,
There T de not agree. Tf you will look at the ﬁgmen vou will find that
the number of British postal orders has increased in the same neriod.
So. the -eonomic depression i< not the reason for the decrease in the
income.  Rpther it is really the enhanced rate only.

Sir, this amendment mav be acceptable to Goveni'mene,”becnuse T have
left evervthing as they have suggested. Only T have raised the weight
which cau be carried for one anna stamp—from half a tola to one tola.
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In other respects, it is just the same as it has been proposed bv the
Government. So, I think, 1t may be acceptable to the Government. Sir,
I want to suggest that these rates are the maximum rates, and if Govern-
ment should oppose us at this time, I would suggest that they should
re-consider this point calmly after the Session of the Assembly. And if
they find that our suggestions were reasonable, then I would ask them
to reducc the rate by means of an executive order. Under the Act, these
proposals are for the maximum rate, and by an executive order they can
rednee them.  So, T suggest that they should reconsider these points, when
the Session of the Assembly is over in a calmer atmosphere. With these
words, I move inv amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved :
“That in Schedule T to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1888, for the entries under the head ‘Letters’ the following be substituted :
¢ For a weight not exceeding one tola . . . . One anna.
For a weight exceeding one tola but not exceeding two and Omne anna and
a half tolas three pies.

For every two and a half tolas or fraction there of exceeding One anna and
two and a half tolas. three pies *.

Mr. Lealchand Navalrai: Sir, this is a still more modest amendment and
I thionk it should be accepted. I support it.

Mr. N. M, Joshi (Nominated Non-Official): Mr. President, may 1 say
one word in support of this amendment? My reason is this. I sec great
force in the argument of my Honourable friend, Sir Hari Singh Geur, in
which he stated that if you are going to make an experiment, let it be an
experiment in which people too can join wholeheartedly. This is not a
question of the Department being administered at a loss. I do not wish
myseif that the Department should be run at a loss. The question nt the
rate of postage which is concerned in this amendment is not a question
of loxs at all. The difference will be only of a few lakhs of rupess, and
the question of profit and loss does not arise. It may be that thers was
a time when we used to have half a tola weight for a letter, but the
habits of people have now changed, and it is very difficult for people to
go back to the habits of 23 vears ago. I, therefore, feel that the Govern-
ment of India should take advantage of this amendment and reconsider
their position. What might happen is this that, people, who will post their
lettors without weighing them, may have to pay a penalty, or people,
who will not take the care to weigh their letters, will put quarter of an
anna more in order to avoid penalty. I think that this is not quite a fair
arrangement. I would. therefore, suzgest to the Government of India
that, as a large sum of moneyv is not involved in this question, ther
should: reconsider their position and accept the amendment.

The Honourable Sir Frank Noyce: Sir, less than five minutes ago, we
voted on an amendment which. to all intents and purposes, was exactly
the same as this one. Mr. Maswood Ahmad’s amendment No. 16 was
that the rate for a letter not exceeding one tola should be one anna with
certain chapges in the higher categories. This amendment is also the
same except that the changes in the higher categories, which are not
important, are slightly different. But the gravamen of the amendment is
that the rate for a one tola letter should be one anna. The House
rejected' an amendment to that effect a few minutes ago.
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Mr. S. C. Mitra: It will mean less loss to Government.

The Honourable Sir Frank Noyce: The House rejected that o few
minutes ago, and I cannot ask it, I would not be justified in asking it to
reconsider its decision after such a short space of time. But there is just
one word 1 should like to say, and that is to give an assurance to the
House. 'There seems to be a general impression abroad that post offices
are going meticulously to weigh every letter that is put in the letter boxes.
T can assure the House that it will do nothing of the kind. As far as my
Imcwledge of the Department’s methods goes, the sorters can by long
experience tell the weight of a letter within a minute fraction merely by
handling it, and it is only if a letter is obviously over-weight that they
throw it cut to be weighed and charged. There is not going to be any
great increase in the number of letters on which such charges will be levied.
My Honcurable friends opposite have returned to the charge time and again
that, in order to take advantage of the half tola mt@, the most flimsy note
paper will have to be used. I thought that I had given sufficient 1easons
for confuting that view, and I have explained that I inyself use » note
paper which T do not think anybodv could call flimsy. The ordinary
Crown Bond note paper with its appropriate envelope weighs less than
half a tola, and that is enough for half or three quarters of the communi-
cations which most of us write. This half a tola rate was practicable for
35 vears. and I cannot believe that it will not be practicable now and
that the poorer classes, for whose benefit it is being introduced, will not
be able to take the fullest advantage of it. Sir, T regret I must oppose
this amendment as T did a similar amendment moved by my Honourable
friend, Mr. Maswood Ahmad, just now.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

“That in Schedule T to the Bill in the proposed First Schedule to the Tndian Post
Office Act. 1898, for the entries under the head ‘Letters’ the following he substituted :

¢ For a weight not exceeding onc tola . . . Oneanna.

For a weight exceeding one tola but not exceeding two and One anna and
a half tolas. three pies.

For every two and a half tolas or fraction thereof exceeding One anna and
two and a half tolas. three pies '.”

The motion was negatived.
Mr. K. P. Thampan: Sir, I beg to move:

“That in Schednle I 1o the Bill, in the proposed First Schedule to the Indian Post
Office Act. 1898, for the entries under the head ‘Letfere the following be substitnted :

¢« For a weight not exceeding one tola . . . Onpe anna,

For a weight exceeding one tola but not exceeding two One and s half
and a hali tolas.

annas.
For every two and a half tolas or fraction thereof exceed- One and a half
ing two and a half tolas. annas’. "

I snggest an increase in the weight of the first item, and if there is a
reduction of revenue on that by the adoption of this motion, 1 believe
that it will be compensated by the revenues from the second and third
items, both of which I have ivcreased by three pies. The surcharge of
25 per cent was imposed in 1931 on account of the financial stringency.
Since then, conditioris have improved: trade is increasing aud the Budget
has been balanced. As a matter of fact, half the cut in salarv has been
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restored. The timne has, therefore, come to reduce this burden, And, 1
am sure, the Government will not be running any encrmous risk by
accepting this amendment. 1 commend it for the accentance of the
House.

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-

ment moved :

*“That in Schedule | to the Bill, in the proposed First Schedule to the Indian Post-
Office Act. 1888, for the entries under the head ‘Letfers’ the following be substituted :
* For a weight not exceeding one tola . . . . One anna.

For a weight exceeding one tola but not exceeding two One and a half
and a half tolas. annas.

For every two and a half tolas or fraction thereof exceed- One and a half
ing two and a haif tolas. annas’.”

Mr. M, Maswood Ahmad: 1 do not want to opposc my Honourable
friend. But, for future guidance, I want to know whetrer an increase
in the postal rates can be suggested because this amendment is neither to
maintain the status quo nor to decrease the rates.

Mr. President (The Honowable Sir Shanmukham Chetty): It decreases.
the burden as compured with the one proposed by Government,.

The Honourable Sir Frank Noyce: Sir, this amendment is so similar
in character to one which has already been disposed of

An Honourable Member: N¢, it is not similar.

The Honourable Sir Frank Noyce: Ii my }onourable friend bad not
interrupted me, 1 was uabout to say that this amendinent is so similar in
character to one which has alreadv been disposed of that I have very
little to say about it except to deal with the last of the three proposals,
namely, the raising of the rate for letters weighing over two and hall
tolas from one anna snd three pies to one anna and six pies. I understand
the motive with which my Honourable friend, Mr. Thampan, has moved
his amendment in this form, and he has very obligingly made the sug-
gestion for which we are indebted to him that we should try and get back
some cf the loss through the raising of the half tola to one tola by
increasing the rates on the higher category. The difficultv I have in
accepting his amendment is that it is verv doubtful whether the increase
from the heavier weight letters would be sufficient to cover the loss.

Mr, K. P. Thampan: Why not try it for a year?

The Honourable Sir Frank Noyce: J have said already that we are
making onc¢ experiment, and we do not feel that we should be justified in
going further.

As T said,’ 8ir, the loss we estimate from accepting the increase in the
half tola rate to one tola is something like Rs. 5 to Rs. 7 lakhs and, as far
as we can judge, wa canionly get Rs, 3 lakhs by accepting the proposal made
in thy third tem, namely. to increase the rate for letters weighing over two
and half tolas to one anna and six pies. But there i8 also the danger that
we might promote & formn of smuggling, that is by sending letters by parcel
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post. There is another objection which ought to appeal to iny Honour-
able friend, Mr. Lalchand Navalrai, namely, that the amendment would
penalise the large commercial concerns which are in the habit of sending
large packets by letter post. For these reasons, though I appreciate my
Honourable friend, Mr. Thampan’'s motive in moving this amendment, 1
regret that I am unable to accept it.-

Mr. President (The Honourable Sir Shanmmukham Chetty): The ques-
-tion is:
*“That in Schedule I to the.Bill, in the proposed First Schedule to the Indian Post
~Office Act, 1898, for the entries under the head ‘Letters’ the following be substituted :
¢ For a weight not exceeding one tola . . . . One anna.
For a weight exceeding one tola but not exceeding two and One and a half

a half tolas. annas.
For every two and a half tolas or fraction thereof exceed- One and a half
ing two and a half {olas. annas’.”

The motion was negatived.

Mr. Amar Nath Dutt: Sir, I beg to move:

‘““That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post

- Office Act, 1888, against the first and second entries under the head ‘Letters’ for the

words ‘One anna’ and ‘One anna and three pies’ the words ‘Half an anna’ and
‘One anna’, respectively, be substituted.’

I find myself in a little embarrassing position to have to move this
amendment after the other amendments which ought to have come after
mine and after voting was taken on this, vet I move my amendment for
the acceptance of the House, if possible. My Honourable friend, Mr.
Maswocd Almad. complained against me that I was racing with him,
to get prioritv. The House ig probably not aware as to who was racing.
When 1 honestly believed that a reduction of salt duty 1o two mnnas
was necessarv, 1 sent in myv amendment, and my Honourable friend at
on~2 sanl in an amendment to reduce the salt duty to one anna which,
Sir, T am thankfu] that vou found to be frivolous and did not accept.

Mr. M, Maswood Ahmad: T sent in my amendment only for this reason
that T wanted to show that not onlv myv Honourable friend could draft an
amendment to get priority, but others also could.

Mr, Amar Nath Duti: Honourable Members know that you, Sir, as
the custedinn of the rights end privileges of the Members . . . . .

Some Honourable Members: Please do not take notice of his remarks.

Mr. Amar Nath Dutt: In accordance with the desire of my Honourable
friands. 1 shall not pursue his remarks.

Sir, what I was pointing out about my embarrassment was that a
little trouble taken bv those who were responsible for putting it up before
vou would not have placed me in this embarrassing position of coming
after those amendments which

Mr. President (The Honourable Sir Shanmukham Chetty): Order,
order. ‘The Honourahle Member started by making & remark
of & similar nature which the Chair did not ehoose to reply to,
‘but h> is again- persisting .in repeating that remurk. ‘The Honourable

4 P.M,
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Meinber must know that the procedure of th¢ House that has been fol-
lowed all these years, in 1ciation to the Finance Bil] or in relation to any
.other Pill, is that "n amendmant which seeks to substitute an entire
clause or an entire Schedule or a part of it is always given priority. That
has becn the practice that has been followed and that practice is being
ohserved.

Mr. Amar Nath- Dutt: I wes speaking about my own embarrassment,
and, certainly, if the Chair does uot Jike it, I shall not do it.

Mr. B. Das: [5 uot your emnbuirassment due to the fict that ycu were
& member of the Posta] Retreachment Committee, and, therefore, you
cannot justify this amendment?

Mr. Amar Nath Dutt: I do not think I can reply at once to Honour-
abie Members who have been interrogating me.

The Honourable Sir Brojendra Mitter: So better withdraw (Laughter.)

Mr. Amar Nath Dutt: I would have been glad to accept that advice
if it had been in the interest of my country and countrymen. But I
believe that the advice just now given by my Honourable friend over there
is not conducive to the interests of the millions of my countrvmen. People
who have any memory of the past will remember that letters were carried
tor half an anna. Suddenly the War came in, the Government treasuries
were empty, and thev probably wanted to make money by taxing in
this way. Those davs are gone, and, in place of a high price level, we
have now the lowest price level thav we at least in our lifetime have
-ever scen. That being so. I think Government ought not only to
welcome this amendment, but find out means to give other reliefs that
are possible to the men who havs oceasion to use these envelopes and post-
cards. If they do not do that, they would be lagging in their dutv towards
the muasses of this country from whose pockets they are maintained. Sir,
vou wiil find that 1 have vlso put one anna for heavier letters. «ud it 1s
only with regard to a few letters of half a tola that I want half an anna.
I think the arguments that T may adduce in moving this have been
repeatediv adduced on the floor of thiz House and have been repeatedly
replied tc in the same strain year in and vear out- My Honourable friend,
Sir Darev Lindsav, said that he would deprecate any attemnt to reduce
and he also reminded us of the davs after 1869, and he has held out hopes
to us that from next vear there will be a reduction of postage rates. Sir,
hope deferred maketh the heart sick. We have been waiting and waiting
for vears, and T remember a very responsible Member of Government once
assuring us in the vear 1931 that he expected to take away ail these sur-
charges, ete., by the end of the financial vear 1983  Sir, 1933 has passed
awav and 1033-84 is also passing, snd still we are not in sight of it. My
Honourable friend, Sir Frank Novce, has been pleased tc olserve that
the tale is a cheerful one. If the tale is a cheerful one, whv not give us
a little more cheerfulness hv giving us relief in postage rates? But, later
on, he has given us an ‘idea as to when we may expect a reduction of
postal charges. Tt is after they have been able to do away with the five
per cent cut in salaries, after they have replenished their depreciation
fund. and manv othcr things for which we shall probabily have to wait
til Doosmeday. Then, what does this improvement in revenne mean?
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Nothing. It has been said they have been experimenting, but experi-
menting with what? One pic from the price of the envelope which
they used to charge? But, I may remind them that since the
introduction of the one pie charge for these envelopes, very few people
used their envelopes, but purchased a dozen envelopes for cne pice from
outside and used them So, that is no relief.. Then, agmn, about this
one pice reduction I think verv few will avail of it. If really they want
to make an experiment. T would invite them to accept my amendment,
snd that experiment will be a real experiment and not an illusory one.
Sir, I once more repeat that the House should forget the embarrassing
position to which T referred and decide independently on the merits of
this amendment. Sir. I move.

Mr. President (The Honourable Sir Shanmukham Chettv): Amend-

ment moved :

““That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1888, against the first and second entries under the head ‘Zetters’ for the
words ‘One anna’ and ‘One anna and three pies’ the words ‘Half an anna’ and
‘One anna’, respectively, be substituted.”

Mr. Lalchand Navalrai: Sir, there are two points which may be consi-
dered with regard to this amendment. The amendment proposes that for
weight not exceeding half a tola the charge should be half an anna. Now,
Sir, we have heard from Sir Darcy Lindsay and also from Mr. Hoon that
there was this practice at one time and it went on for 85 vears. Therefore,
I submit that the practice which went on for 33 vears may be restored
now and tried, because there is a desire on the part of the Postal Depart-
ment to make an experiment. There is a precedent for this amendment.
and it should, therefore, commend itself to the Government as well as.
to the people. I think this should be tried. That is one point.

The second point is this: my Honourable friend, the Member in charge,
said that there would not be many who are accustomed to writc many
sheets—and he instanced my case: but I think that something should bhe
done to help such people and enable them to write at least two sheets.
and put them in an envelope. Otherwise, it becomes more or less absurd,
that we should be expected to use only one sheet of this thin paper and this
thin envelope to come within the half tola weight. Ior these two reasons,
I think this amendment is a very good one, and I think it should be
accepted.

The Honourable Sir Frank Noyce: Sii. my Honourable friend, Mr. Amor
Nath Dutt. suggested that whilst we were making an experiment, we micht
make a real experiment. All T ean sav is that if we nccepted this
amendment. it would be a very real experiment, as it would cost
us a crore and a half.  (Laughter and Tnterruption.) My Honourable
friends, Mr. Amar Nath Dutt and Mr. Navalrai, want us to go
hack to the glorious days of old. of the half annn postage. T would
appeal to Mr. Mitra and ask him how he would like us to go back to the
old rates of pay of those days. T think we have got to face the fact that
there is no hope of ever getting back to the half suna postage. 1 hope
we shall get back to the one anna postage for 2} tolas in the near future.
but there is n6 hope of going hack to the half anna postage at any time
that T can see. I may as well disabuse my Honourable friend, Mr. Amar
Nath Dutt’s mind if he has any expectation that we shall ever ‘he nble to
do that. I have no doubt whatever myself that the wages of our inferior
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-staff, which is a fairly big item, probably the largest item, in the cost of
‘the Department, are never going again to the old level, and I do not
think any of us would wish that they should: we want a higher standard
of living than was common in India thirty or forty years ago. As I have
said, this experiment would cost over a crore and a half, and I do not

think my Honourable friend’s amendment is likely, therefore, to commend
itself to the House.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
‘Office Act, 1888, against the first and second entries under the head ‘Letters’ for the
words ‘One anna’ and ‘One anna and three pies’ the words ‘Half an anna’ and
“‘One anna’, respectively, be substituted.”

The motion was negatived.

Mr. Amar Nath Dutt: Sir, I move:

*That in Schedule T to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, against the first entry under the head ‘Letters’ for the
words ‘One anna’ the words ‘Nine pies’ be substituted.’’

1 shall mcst eloquently appeal by not saving anything on this amend-

ment, save and excent leaving it to the good sense of the Honourable
Members to accept it.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment

moved:

‘“That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1808, against the first ent under the head ‘Letters’ for the
-words ‘One anna’ the words ‘Nime pies’ be substituted.’’

The Honourable Sir Frank Moyoe: Bir, I will fellow my Honourable
friend’s example and be very brief indeed. I will merely say that we

-estimate the cost of this proposal, assuming that there is a 12} per cent
increase in traffic, at 76 lakbs.

M. President (The Honourable Sir Shanmukham Chetty): The questio:
is:

*“That in Schedule I to the Bill, in the proposed First Schedule to the Indian 1’ost
Office Act, :3898, .against the first entry under the head ‘Letters’ for the
-words ‘One amma’ the words ‘Nine pies’ be substituted.’’

The motion was negatived.

M. 8. G. Jog (Berar Representative): Sir, I am really very enthusiastic
-about this amendment. I move:

‘“That in ‘Schedule I to the Bitl. in the p: First Sthedule to the Indian Posi

“Office Act, 3898, after the existing emtries umder the head ‘Letters’ the following be
inserted :

1 may take this opportunity of making a few genemal obeervations so
far as the department is concerned
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Mr. President (The Honourable Sir Shanmukham Chetty): That would
not perhaps be permissible now. There was a very comprehensive dis-
cussion about the general postal rates and the Postal Department. The:
Honourable Member must now confine himself to the merits of his own
amendment.

Mr. S. G. Jog: I quite see the point raised by the Chair, and I will
certainly restrict myself to my amendment; but, before I speak on it,
it is necessary to make a few introductory remarks by way of preface.
What I want to bring to the notice of the Department is that, in foreign
countries, England and others, the rates of postage have gone down. Let
me appeal to the Postal Department here to do the same. I am speaking
with some authority, and unless I am contradicted by some definite in-
formation, I would like to stick to my own view—I am reading from an
article—I think it comes from & responsible paper, the Servant of India,
which was at one time edited by the Right Honourable Srinivasa Sastri;
so I cannot take assertions and allegations made in that paper as coming
from irresponsible people. That paper says:

‘“‘Although England and many other countries have long ago brought down their:

rates of postage to the pre-war level there is no sign that India will witness any
reduction in its rates in the near future...... *

The Honourable Sir Frank Noyce: Sir, I can very definitely tontradict
that statement. The rate of postage in England is not at the pre-War
level. England had a penny postage before the War, and the rate is now

a penny halfpenny. :

Mr. S. G. Jog: I am sorry I have been a bit misled by what has
appeared in the paper. Anyway, I should like to suggest to the Department
that the time has really come when a detailed inquiry should be made and
every possible attempt must be made to go back to the old days and to
old ways. The prices of all commodities have gone down to their pre-War
levels, and there is no reason why postage rates and postal charges and
the postal establishment should not go back to the old scale. I would
appeal to the Department to make every effort to bring it to the old level.
The Department is very still and very conservative; they have no idea of
making any new experiments and they have got no imagination and they
never invite any suggestions, and if any suggestions are made, probably
they never think of investigating those cases. I may bring to the mnotice
of the Honourable Member that, in the last three years, year after year,
I have been making suggestions as regards the local service. We can
introduce the local service both in the case of letters as well as postcards.
Take, for instance, these big Presidency towns—Bombay, Calcutta and
Madras, or big cities with a population of 50,000 and above. There is a
lot of correspondence sent in such big cities locally. Many people want
to send invitation cards, greetings and things like that. There are different
ways of sending such things, and this is one of the methods by which a
cheaper means of communication can be made available to the public in
big towns and cities. My friend might probably suggest that the acceptance
of this proposal might affect the revenues of the Department but I can give
him an assurance that this propcsal, if given effect to, will not affect the
revenues of the Government in any way. On the contrary, I believe that it
will add to the postal revenues. This will be a new source of income, it
will be & new line of communication which will be introduced in big cities;
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it will encourage correspondence locally. For instanee, if you have to com-
municate with your friend, instead of sending a letter through a messenger,
you would prefer to write a letter if you can send it for six pies, or if it
is a postcard at some reduced rate. I submit, Sir, this is a new line of
communication which will considerably add to the income of the Postal
Department. I earnestly appeal to the Government that this is an experi-
ment that is worth undertaking, and, although it is a new thing, it is worth
encouraging. It is possible that the postal officials might say that, by the
adoption of this proposal, there would be some increase of work requiring
additional staff, but I do not think there would be any necessity for having
any additional staff to cope with the increase of work that is expected.
We have got the postal service already at work, and if some more letters
or some more cards have to be carried, I don't think it will be a great
burden to the postal peons, and so I don’t think you would need any
special or additional establishment. The existing establishment would be
quite able to cope with any slight additional work that might be thrown
on them by the adoption of my proposal. I, therefore, earnestly request
that the Government should investigate this matter and introduce the local
service. Let us have a sort of experiment, and let us see how it results
next year. If the Postal Department find that it is a remunerative line,
it is a line which would add to the convenience and comforts of the
people, I think it would be worth continuing. With these words, Sir, I

again earnestly appeal to the Government that this experiment should be
given a fair trial.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

‘“That in Bchedule I to the Bill, in the pro First Schedule to the Indian Post

Office Act, 1898, after the existing entries under the head ‘Letters’ the following be
mserted :

‘Al letter for local service..................... Six pies’.”

The Honourable Sir Frank Noyce: Sir, my Honourable friend, Mr. Jog,
complained that we never paid any sttention to the suggestions that came
to us from various quarters of this House, but I can assure him that it is
very far from being the case. He put forward this interesting suggestion
last vear, and T promised I would examine it as prima facie there appeared
to be certain attractions about it, I did examine the question. T asked my
Department to get information as to the other countries in the world in
which a local service had been introduced. I find, in point of fact, that
there are very few countries which have this local service systam. There is
a system of local service for letters and postecards in Denmark., Mexico,
Holland, Venezuela, Peru, Turkey and Ttaly. Local rates for parcels exist
in Mexico, but there sre special rates for printed papers sample packets.
‘etc., in Denmark, Mexico, Holland and Venezuela. Now. T would like to
draw the attention of the House to the list of the countries T have read out.
They are all, with the exception of Ttaly and Mexico, small countries and
T think it would be correct to say that some of them are rather backward
countries—I am referring to the South American Republics in which the
state of cammunications, I believe, leaves something to be .desired . . .

Dr. Zisuddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): May I point out, Sir, that this system of local service exists
in Germany where the postal system is best developed after England.

D 2



2686 LEGISLATIVRE ASSEMBLY. [28RD MaArom 1984

The Honourable 8ir Frank Noyce: I am much obliged to my Honourable
friend. I am sorry if my Department did not obtain information for me
from Germany, but I will have it verified. In any case, Germany would
vnly be an exception to the general rule, that the countries in which the
loval service system is in force, with the exception of Italy and Mexico,
which are big countries, though they are not as thickly populated as India,
can fairly be described as small countries . . . .

Mr. Amar Nath Dutt: May I know, Sir, what connection has the size of
a country got to do with the introduction of the local service system ?

The Honourable Sir Frank Noyce: That, Sir, is a point to which I was
about to come. The point to which I was about to direct the attention
of the House is that this proposal goes directly counter to the whole system
of uniform rates on which the Posts and Telegraphs Department in this
country has been working up till now. I admit that the proposal did attract
me at first sight last yesr when the outlook was rather bad, and I thought
it might be possible to give some relief in certain directions in view of the
fact that we might not be able to give general relief all round. But there
has been some small improvement, as I said in my long speech earlier in
the afternoon, and it does seem to me, Sir, that if relicf can be given,
it is better that it should be spread over a wider area rather than that it
should be confined to a few big towns. What T do wish the House to
realise is, that we are really anxious to bring the postecard rate down, as we
realise that that is the change which will appeal most to the class of people
whom my friend, Mr. Amar Nath Dutt, eloquently described as the dumb
millions of India. That is a change to which our efforts are being directed,
and any deviation of this kind must inevitably put off the date when it can
be effected. I do not wish to drive a wedge into the ranks of the Opposition.
[ am not really desirous of dividing them, but it does seem to me a little
surprising that a proposal of this character should have come from a repre-
sentative of a rural constitoency, as I think, my friend, Mr. Jog . . .

An Honourable Member: He does not come from a rural comstituency.

Mr. 8. G.Jog: I come from an urban constituency.
Mr. Amar Nath Dutt: He is a Nominated Member, Sir.

The Honoursable Sir Frank Noyee: He is 8 Nominsted Member from
Berar, and Berar as a whole can fairly be described as a rural constituamey.
His proposal would only benefit the big towns, and why, I -ask, should the
people in big towns have facilities in $the way of cheap postage that arc mot
avaiiable to the rural population? That is the real argument against this
proposal so far as India is concerned. The Department can only pay e way
if the profits on the short distance traffic go towards making up for.the losses
on the long distance traffic, and that is the answer to my Honourable friend.
Mr. Amar Nath Dutt’s question ‘‘What has the size of a country got te
do with this proposal ?’’ It has a great deal to do with it in asub-contiment
like India. I would repeat that it is on the profits that we derive from-short
distance traffic in great cities that we are ensabled to send letters at the
same rate from Tuticorin to Peshawar as we are from one part of Delhi
to another. T regret for this reason that, while my Honourable friend's
suggestion has been well worth examinstion, I have fsund it impossible to
acceptit. Tneed hardly say that the arguments I have now adduced against
accepting the proposal in regard to postcards and letters apply equally to
book psackets and parcels.
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Mr. B. V. Jadhav: Sir, I rise to support the motion moved by my
Honourable friend from Berar. I have carefully heard the arguments ad-
vanced by the Honourable Member in charge of the Postal Department,
but let me bring to his notice that this motion is intended not for any
reduction of revenue by lowering the postage rate to half an anna; on the
other hand, it is intended to increase the revenue. At present the number
of letters that are sent locally is so small, and the expectation of a great
increase in such local service, if the postage rate, is reduced is so large, that
I think it can be taken for granted that there will be actually no loss if this
experiment is undertaken . . . .

The Honourable Sir Frank Noyce: I am sorry to interrupt the Honour-
able Member. I do not believe that the number of letters would be doubled
if this rate is introduced, and that is the main point.

Mr. B. V. Jadhav: I think invitations and other lctters that are now sent
through a servant will be sent by post, and, especially in big towns like
Poona, Bombay, or Calcutta, there will be a great increase in the delivery
of such letters. There is no use making this difference between the rural
‘area and the urban area. The inhabitants of the town area are our friends,
and belong to oursclves, and, if they are benefited to a certain extent, the
rural people need not go against it. As a matter of fact, what is expected
is that the revenue from such lower postage will not be lost to the Depart-
ment, but will add something to the revenues of the Department. I would
urge upon the Government to reconsider this question, if not this year, at
all events, next year.

Sir Hari Singh @our: I am afraid, in giving his reply to the motion of
my Honourable friend, Mr. Jog, the Honourable Member for Industries has
forgotten an episode of his own Department. He will recall the fact that
as soon as the postage was raised to five pice for 2} tolas, a very large number
of messenger services cropped up in the Bombay Presidency which immed-
iately began to tell upon the income of the post office as the monopolist
carriers in this country, and they had to issue a circular to the effeci that
under the Post Office Act the post offices hold the monopoly of carrying
letters, and, therefore, any letters delivered by messengers in the same
town would be contravening the provisions of the Post Office Act. Now,
Sir, that is a very telling argument against my Honourable friend’s opposi-
tion to this motion. In large cities like Calcutta and Bombay, and may
I include even in a small city like Delhi, we have a very large number of
letters exchanged between friends and families which are sent by messengers.
T the local service is introdnced, it would not be worth while sending these
letters through messengers, but then they would be delivered by post, and
to that extent it would be an accretion to the income of the post office.

My.Hohourable friend wanted to set up the urban against rursl interests,
and he said that if this benefit is to accrue at all, it should accrue to a wider
area. But he forgets altogether the fact that, as it is, nmowens volens local
delivery by messengers affects the income of the post office, of which the
post offices themselves complained, I think, only a few months ago, and,
if the amendment of my Honourable friend is accepted by the Governmens,
they will be able to realise the revenue which they are losing at present.
It is for that resson that I ask the Honourable Member for Industries to
reconsider his decision.

There is one more point, and it is this. Whatever the office may
do and whatever prohibition they may publish as the monopolist carriers, the
fact remains that a very large number of letters and parcels and packets
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are delivered in the large towns, mostly business centres, not through the
medium of the post office, and as the post offices have been unable to check
private delivery of this matter, I think they should now come into line
with the author of this amendment and realise the revenue which they have
been losing for many months, if not for many years. I am afraid my
Honourable friend has been impelled by what he considered to be depart-
mental consideration of the question. I prefer to follow the Sir Frank Noyce
of last year to the Sir Frank Noyce of today, because last year he was sympa-
thetic to this proposal, but this year it seems that, owing to a departmentsal
report, he has been converted to an opposite view. But if he will only give
a short trial to selected centres, where private delivery seriously competes
with the activity of the post oftice, he would then see that the amendment
was moved in time and that it was bringing more revenue to the post office.

Sir Darcy Lindsay: If iny Honcurable friend, the Mover, had increased
the postage rate for this town service, 1 might have supported him. I
think there is a great deal to be said for a quick delivery of town service.,
I believe they have arrangements in France, I know in Paris, where you
can post a letter bv express, and it is delivered within a couple of hours.

Sir Hari Singh Gour: You have got that here, but nobody takes advant-
age of it.

Sir Darcy Lindsay: I think, if that was adopted in the cities, it might
be of great use. I do not agree with mv Honourable friend, 8ir Hari
Singh Gour, when he says that hcre locally in Delhi if you send letters
by messenger it will he cheaper than the present postage. I think, if the
Honourable Member in charge of the Department would consider the

expediency of encouraging express delivery, there might be some benefit
from it.

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): In connection
with the local delivery svstem, I may say that some time back, some of the
leading Banks in Madras felt that their expenses for local delivery by
means of their own peons were a verv heavy charge. Therefore, half a
dozen Banks met ‘ogether and wanted to trv a system of common deli-
very, but then, ag was pointed out bv Sir Hari Singh Gour, trouble came
about the monopolv of the Government as carrier.

Mr, 8. @. Jog: It becomes an offence under the Post Office Act.
An Honourable Member: It is committed.

[

Mr. Vidya Sagar Pandya: As such, we had to give up the idea. But
we all felt that if we could have a svsfem by which letters could be deli-
very for half an anna postace, we should gladly weleome such an arrange
ment, and it was with that object that we wished to pool the system of
sending letters by some private arrangement. In large commercial places
like Bombay and Calcutta, where letters have to be delivered at long
distances, and similarly in Madras also, a system by which the letter can
be carried for half an anna will be useful, and T feel that the post office
will be sufficiently compensated for the new departure that they would
make. I earnestly request the Honcurable Member to try the experi-
ment, as suggested in certain localities and see how it works.
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Mr. M, Maswood Ahmad: In this connection, I would say that I whole-
heartedly support the motion moved by my Honourable friend, Mr. Jog.
I do not agree with my Honourable friends, Sir Hari Singh Gour and
Mr. Vidya Sagar Pandya. They have suggested that particular areas
should be selected for this experiment. I want to say that the people
residing both in rural and urban areas should be given the same facilities.
There should not be any differential treatment, and my suggestion is that,
apart from that, I hope the Department will gain. If letters are sent as
a local delivery, for which six pies are suggested, then in that case the
Department will have little trouble. They do not send this letter by
rail, not it requires the same system of handling and so there is little
trouble on the Department.

Sir, I support this amendment, and I suggest that local area should
mean the area under one delivery post office—if the letters are to be
delivered from the same delivery post office where it has been posted, the
"letter should bc treated as a local service letter throughout India: For
instance, if letters are posted in Bombay to be delivered in Bombay,
they should be treated as local service, and, in the same way, if a letter
is dropped in a village post office and if that letter is to be delivered within
the area of the same post office, then in that case it should be treated
a8 a local delivery. Under one post office eight or ten villages come.
In some cases, under one post office fourteen or twenty villages come. A$
present the rate is one and a quarter anna, and so people do not send
their letters from one village to another and they prefer to send these
letters through messengers. If this system is introduced in the villages,
thev will gain much more than they expect in urban areas, because people
residing in one village will use the post office for sending their letters to
the other willages which are four or five miles away, and by this means
vclume of traffic will increase. I do not agree with my friend that only
towns should bhe selected or particular areas,

Mr. S, @. Jog: If my Honourable friend agrees to the principle of local
service, the details can be left over to the Department-

Mr, M. Maswood Ahmad: I totally agree with the suggestion, and 1
wholeheartedly support the motion which is before us. I only disagree
with the suggestion of my friend, Sir Hari Singh Gour, and my friend,
Mr. Pundya, that local service should mean only urban or a particular
place. Rather, local service should méan the area under one post office
or under one delivery office. .

Further, I say that the suggestion that, because the experiment is made
only in small countries, it should not be followed here, is nov a sound one.
My friend should see whether the experiment is good or rot, irrespective
of whether it is a big country or u small country, and i* thev find that
these experiments are good, they should not hesitate in accepting them.
We are following many experiments which were started in England. and
England is a smal] country. So this argument about a small country is
not a sound one. We have followed so many experiment, and what is the
harm if we follow one more experiment? If it is not a paying system, we
can chanoe it afterwards. With these words, I support the motion moved
by my Honourable friend, Mr. Jog.

Mr Amar Nath Dutt: T nlso agree with mv friend, Mr. Maswood Ahmad,
that this local service should not be restricted only to selected towns, but
that it should be extended to all urban areas, and, if possible, to rural
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areas. Of course, there is some difficulty in having these things in rural
areas, because there the postman comes only twice or thrice a week. The
words ‘‘local service’’ can apply both to rural and urban areas, but I beg
to point out this difficulty in regard to rural areas. 1 do not know whether
it is so in Bihar, but in Bengal I know village peons go to villages on alter-
nate days, some times three days in a week or two days in a week. It
will not be needed there. It is only in big towns and in big villages that
this is possible, but the sizes of the villages in Bengal ordinarily are
such that I think it will not at all be profitable to have a local service
by means of the post office. It can be sent through a man or one may go
himself. So it is not feasible to have this local service in rural areas,
unless thev are villages only in name, but really towns and such towns we
have everywhere. Thev may not have municipalities and there may be
no Magistrate or Munsif or Judge, and vet it might be a verv big place,
and it may be a mercantile place. There the suggestion of my friend,
Mr. Maswood Ahmad, may be acted upon to some extent, but not wholly;
but, considering all these things, the letter for local service will be, I am
sure, very paying in such big cities as Calcutta or Bcmbay or Poona, and,
I'am sure, it will be paying even in smaller towns like Burdwan, Midnapore
or Howrah, where people would send & letter by post to a place which is
about three miles off instead of sending a man, and this will also be of great
service to the ecommercial community and also to professional men like
medical men and lawvers and tradesmen. That being so, T give my

wholehearted support to the amendment which has been moved by my
friend, Mr. Jog.

Mr. S. P. Varma: The reason why the Department advise against the
adoption of this experiment is very clear, and, in fact, the arguments.
advanced by my friend, Mr. Maswood Ahmad, in supporting the motion,
really give the case away. We started with the idea of the amendment.
proposed by my friend, Mr. Jog, that this local service was to be confinad
to large towns where there is a heavy demsity of traffic between one par$
of the town and another. In such circumstances, it is possible to imagine
that such a service can be rendered at a fairly low cost, and that, there-
fore, it mav be remunerative to the jcst office. Mr. Maswood Ahmad
wants to extend that service to rural areas where the demsity of traffic
cannot be very heavy. and any local service, if it is to be attractive, would
be very expensive to maintain. That is the first argument that a good
local service is not a cheap service to maintain. The second argument
against it is that if we have a specially cheap service confined to one
locality, there is nothing logically to prevent having yet another rate lower
than the uniform rate for a particular area. We shall then be beginning
to have a complicated set of distance rates and then I tremble to think
of what my friend from Patna would hase to pay on a letter that he wante
to send to Peshawar. Throughout the whole modern history of the Depart-
ment, we have been working on uniform rates.

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): I did not want
to interrupt my Honourable friend, but may I ask whether even in those
countries where they use this system, when they send those letters -to
different places, there are different rates for different distances.

Mr. 8. P. Varma: 1 have not been qgiiite able to make out the question
of my Honoursable friend, but the answer, as far a8 I can make out, s
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in the affirmative. In those very countries, which the Honourable Sir
Frank Noyce mentioned by name, the local rates are lower than the rates
for the tran~mission of correspondence throughout the country,

Mr. D. K. Lahiri Chaudhury: My point is—does the rate vary with
the distance?

Mr. S. P. Varma: I believe, Sir, in the United States of America, for
certain classes of postal matter the rates do differ according to the distance

to be carried

8ir Hari Singh Gour: That cuts at the very root of your argument.
Are vou aware of it? ’

Mr. S. P. Varma: It supports my argument, Sir! They have a system
of different rates for diffcrent distances. We have not worked on that
system, and we have a system of uniform rates, irrespective of the distance
over which «1 letter has to be carried or a postcard or telegram has to we
delivered.  That is really the chief argument against specially cheap rates
for contined nreas. As regards the comparison between India and some
other countries that were mentioned, it was certainly not the intention -o
cast anv reflection on the postal organisations of those countries. They
have got a sistem that suits them: we have got a system that suits us.

8ir Hari Singh @Gour: You have not tried the other system.

Mr. 8. P. Varma: As regards the -xample of England, I will just sa:
one thing. If England charges 13d. in a small country, for her internai
correspondence, she does not charge more than 13d. for a letter to
Australia. So, Sir, on the whole, the whole system of local service rates
goes so directly against the system on which the Department has been
working that Govermmnent do not feel justified in embarking on the experi-
ment, especially in the present financial position of the Department. IS
might lead them into a position which, T am sure, the House would regret.
With these remarks, Sir, I beg to oppose the amendment.

Dr. Ziauddin Ahmad: Sir, i had no intention to speak today, but 1
should like to impress upon the Honourable Member in charge of the Posts
and T(:Iegraphs Department the desiravility of exploring this system of
chenp rates for local letters a little more minutely. You follow either the
English system or the contincntal svstem. In England, we have got one
and a half penny stamps for every country and every tcwn within the
British empire, and, for every place outside the British empire, we just pub
8 penny extra. That is & simple method, it is quite logieal and it works
very well. Tt you have differential rates for different countnes outside India,
phen. in that case, T think we should follow the system which is prevalent
in most of the other countries. In most countries in Europe, there you
will find that they have got differential rates for town deliveries and for
deliveries wnside the country. T do not want to fight with my Honourabls
friend, Mr. Maswood Ahmad, because he is simply fighting on sugar-cane
yvhon the sugar-cane field is not there. (Laughter.) When once we have
introduced this svstem of deliveries, then we can discuss the question as
to how far it can be extended. As an experimental measure, let it be
introduced in certain selected big towns, and, after gaining some experience
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and the financial results, it might be extended further, and this is the
practice that was adopted in most of the countries in the west, and I would
like that that possibility should be further explored.

Sir, from the speeches delivered today, I find that the post office i8 in
a hopeless position as regards information. On the floor of the House the
Honourable Member, who is brought in as expert in post office affairs,
said that he did not know the weight of the envelope supplied by the Gov-
ernment. So, without knowing the weight of even their own envelope,
which they are supplying to the public, they come forward to discuss the
question of weight. It is regrettable that the post office expert shall depend
upon the Opposition and find that the weight of post office envelopes is ¢
tola. Again, we have the example of other countries where the system is
being worked. It was said that they did not know. Therefore, I request . . .

The Honourable Sir Frank Noyce: i would ask my Honourable friend
whether his information is based on personal knowledge. I have, in the
course of the last few minutes, azain made inquiries from my
Department . .

Dr. Ziauddin Ahmad: I am not referring to my Honourable friend, Sic
Frank Noyce.

The Honourable Sir Frank Noyce: I am asking whether his information
about local services in Germany is based on his own personal knowledge.

Dr. Ziauddin Ahmad: Yes. It is based on personal knowledge. I have
used it for many years, I have used it this time when I was in Germany,
and I know this system-is in vogue in most countries of Europe.

What I wanted to impress upon the Government is that the possibility
of this system should be further explored, and we ought to find out—
whether it will be a source of income. 1 believe that it will not be &
losing system, because larger numbers of people will be using this local
post. With these words, Sir, I beg to support the motion.

Mr S. C. Sen (Bengal National Chamber of Commerce: Indian Com-
merce): Sir, I rise to support this motion. In Calcutta, with which &
am acquainted, we have to post many letters for people who live 1n
Calcutta, as otherwise our costs would be more, and if this system i8
adopted, T am sure. the Government wi!l not lose anything, but they will
gain something. I know in Calcutta, some years ago, a system was intro-
duced for town deliveries which was known also as the svstem of hourly
deliveries. That was quite successful, but unfortunately, with the retrench-
ment, all the peons lost their services ana this svstem was also withdrawn.
T do not kmow whether the Member in charge of Posts and Telegraphs will
not rather gain if he decides to introduce this new system of a half anna
postaze for town deliveries and then see after some time whether that will
or will not succeed and whether that will or will not be prosperous to his
Department. It was known as the town delivery system, or the hourly
delivery system,—deliveries being made every hour.

Sir Harl 8ingh Gour: But the postage was the same.
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. Mr. 8. 0. Sen: Of course at that time the postage was not much, noé
like the present one. That is what we want to be done, we want the
Government to renew that experiment again in Calcutta for, say, thres
months, so that the Government might know whether they are losing or
gaining in this matter. Any way, they would not lose much if they ulti-
mately found that it was a losing concern, I know that, in some offices
in Calcutta, about one hundred letters are posted in the evening when they,
cannot get hold of peons to go round the whole town of Calcutta for the
purpose of delivering these letters,

The Honourable Sir Frank Noyce: 1 am not quite sure to what my
Honourable friend is referring. Is he suggesting that we should put an
.extra half an anna stamp on envelopes to ensure the quicker delivery of
letters?

Mr, S. 0. Sen: No, no.

The Honourable Sir Frank Noyce: Then, if he is suggesting that for
- half an anna we should give ten deliveries of letters a day, that is absolutely
-out of the question.

Mr, 8. 0. Sen: I never suggested bourly deliveries. I suggested they
should have town deliveries. They should deliver such letters only in the
town, where they have not to use the railways, but their vans go from one
Bub-post officet to another in the same town. They can easily deliver
.these letters to the different post offices without any extra cost. Therefore,
Sir, I support this motion, snd I hope the Honourable Member will try
the experiment and then come before the House after he has gained some
-experience, if it does not succeed.

Mr. President (The Honourable Sir Shanmukham Chetty): The
-question is:
'‘That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post

‘Office Act. 1898, after the existing entries under the head ‘Letters’ the following be
inserted :

¢ A letter for local service . . Six pies’. ™

The motion was negatived.

The Honourable Sir George Schuster: Before you proceed, Sir, with the
business, I would like, on behalf of the Government Benches, to
ask vou whether it would be possible today to sit sufficiently long
to get the clauses of this Finance Bill through. I would iike to put before
the House our position in this matter. Honourable Members know perfectly
well that it is very important—in fact, I might say almost essential if we are
to proceed regularly—to get the Finance Bill passed before the 31st March.
We also have another measure—the salt measure—which it is essential to
get through before the 81st March. Unfortunately in the next week there
are sevegal holidays. There are only three effective days, and the Council
of State will require at least two days for discussing the Finance Bill. If
we could get all the clauses through, at any rate, this evening, and then
. have a short third reading debate on Tuesday morning, we may have some
chance of getting both the Finance Bill and the Salt Bill through before
the 81st March. Therefore, I would request you that we should sit long

5 p.M.
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enough to get the Finance Bill clauses through, and I hope that Honour-
able Members will take into account the practical needs of the situation and
co-operate with us in this attempt. I would also like to remind the
Honourable Members of the rest of the programme that lies before us.
We have next to proceed with the two Excise Bills, and if the House
decides that these Bills should be submitted for consideration by Select
Committees, that is a course which we should be prepared to accept. Then
it would be greatly to the convenience of everybody if these Select Com-
mittees could sit during the Easter holidays. Those are the practical consi-
derations that we have to bear in mind if we are to get through the very
important business that is before the House this Session within a reasonable
period and without great inconvenience both to Honourable Members and to
the public. Therefore, I would request you to consider whether you could
not sit long enough to get the clauses through today.

Diwan Bahadur A. Ramaswami Mudaliar: May I point out that while
we on this side of the House agree with the Honourable the Finance
Member in the necessity to get through the Finance Bill, we are very
.much handicapped. Since 9 o’clock this morning, I have been in this
building along with 14 other Members of the Assembly. This Session has
been a great strain on many of us. I would only like to point out that,
although the Members on the Treasury Benches have to devote their time
to their Departments, some of us have got to stick to these Benches all
through the debate and look into every proposal that is brought forward by
every Member of the Treasury Bench. It is no exaggeration to say that
those Honourable Members, who have taken keen interest in the legislative
and other work that is brought in this House, are feeling the strain even

more than any of the Honourable Members individually on the Treasury
Benches.

The Honourable Sir Frank Noyce: I should like to point out to my
Honourable friend that I have done the same as he has. Like him, I have
been in the House all day. I am not denying the force of his argument,
but I think he is doing a little injustice to us on this side of the House
by thinking that our lot is easier than his.

Diwan Bahadur A. Ramaswami Mudaliar: 1 am sure, I shall have the
sympathy of Sir Frank Noyce in what I am saying. I can only say that,
speaking on behalf of my Party, we shall try our level best to finish the
Finance Bill on Tuesday.

Mr. President (The Honourable Sir Shanmukham Chetty): What about
the request of the Finance Member which he made just now ?

Diwan Babadur A. Ramaswami Mudaliar: I am coming to that. It will
be really impossible to sit much longer today. In any case, it will cer-
tainly not be possible 1o finish all the clauses of the Finance Bill today.
We do not know how long it will take to finish them. 8o, I regret very
much that it will not be possible to sit very much longer todsy.

Dr. Ziauddin Ahmad: May I ask a question about the legal position ?
May I know whether it is possible to extend the time beyond the 81ab*
March ?
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The Honourable Sir George Schuster: It is very difficult for me to
«xplain shortly the precise position. All I can say is that an irregular and
difficult position will be created. I cannot say that we have got any parti-
oular device ready for getting over that irregularity. It will lead to a very
-great inconvenience.

Mr. 0. B. Banga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): May I, Sir, suggest an all-night Session, a practice which
‘we have in the House of Commons, because it is necessary that important
matters must be got through. It is perfectly true that Honourable Members
.on either side have worked very hard. I do not think there is any
Member in this House, even if he is not present in the House right from
the morning, who is not doing some very useful work. I have been
writing about 40 letters today in my own hand-writing to the Members of
the Assembly in regard to a farewell lunch. I would suggest that we should.
instead of saying that one Member is more worked or less worked than
the other, show that we are capable on occasione of sitting up and getting
through our business. For instance, we have been making more speeches
than is necessary on certain items. Yet we thought that if it were neces-
sary, the way in which to tire out Honourable Members whc wanted to
‘make the same speeches on the same motions was to have an all-night
Session. And that is, as I have said, the practice in the House of
Commons. We adopted it in the past, and T do not sec anv reason why
we should not make it a regular practice of the Assembly. I think we
ought to start it by having an all-night Session today. 1 was also on the
same Committee of which my Honourable friend, Mr. Mudaliar, haj.pens
to be & very useful Member.

Mr. Amar Nath Dutt: If that proposal is accepted, who will give us
“‘dinner at eight'’? -

Mr, K. 0. Neogy (Dacca Division: Ncn-Muhammadan Rural}: While 1
-sympathise with the Government, I am bound to point out that the Members
<of my Party, who have been working from this morniag in the -Select
Gommittee, find it absolutely #mpossible to eontinue any further in the
ovening in the House. I quite realise that the fact that we have got two
holidays coming on very soon complieates the situation. While I entirely

‘agree that we must ‘make every effort to finish this Bill by Tueeday
mext . . . ..

Diwan Bghadur A. Ramaswami Mudaliar: With an all-night Session,
if necessary.

Mr. K. O. Neogy: I do mot know sbout that. Having regard to the fact
4hat several important amendments have yet to be taken up about book
posts and postcards, I do not know how far we will succeed in finishing
the third reading on Tuesday. I very much hope myself to:he able to
finish all the clauses of the Bill today, but, judging from the vrogress we
~have made, I do not suppose we can do that- I, sherefore, shink that it
will not be right to have a prolonged sitting shis eveming, but -we ean
make oyr best efforts to finish the whole thing on Tuesday. That is all 1
-ofn eay &t present.

“Sir‘Mar! Stagir@our: I:should have thought and 1 think iny Honourable
friends behind me agree: that we should co-opesste with the Gevernment
oy every means possibie to finish the Finance Bill, so that it is -enmneted
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into law before the end of this month. The circumstances of this year are
very exceptional, and, as the Honourable the Finance Member pointed out,
the next two days are holidays, and the alternative of the suggestions made
by my friends on the right is that, if we sarcrifice one of these holidays
and sit here to finish this Finance Bill, then there would be no necessity
of sitting late today. Otherwise, there must be no other alternative. I
do not know whether the Honourable the Finance Member has any
objection to sit tomorrow or some other day, that is one of these days
during the holidays. I understand that some Select Committee meetings
are taking place during these holidays, but the matter is a matter of
detail and can be left to your judgment. It is, however, agreed on all sides
that we should be very anxious to finish the Finance Bill, not only all the
clauses, but the third reading of it, so as to give the Government sufficient
time to take it to another place and enact the Bill before the close of the
year. Two suggestions have been made by my Honourable friends here
that we go on sitting now or have a little respite and refreshment and meet
again after dinner. I happen to know that one of your predecessors sat
one day very late, I think it was about till 10-30 p.M.

An Honourable Member: No, the present President also sat late last
year.

Sir Hari Singh Gour: If we can fimsh the clauses tonight, 1 should
certainly assist the Government in doing so.

Mr. President (The Honourable Sir Shanmukham Chetty): What the
Chair desires to know as a practical suggestion is whether the House would
like to continue the sitting today until the Bill is finished or whether they
would like to sit tonight and finish the Bill.

Mr. Vidya Sagar Pandya: I wish to submit . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
must have the views of the Leaders of Parties. There is no use of every
individual Member getting up and making a suggestion. The practical
suggestion, so far as today is concerned, is, either that we continue now
and sit until the Bill is finished or until a specified hour. It might be
one of the two. We may adjourn now and meet again after dinner and
continue till the Bill is finished or sit till a particular hour. The Chair would
like to know what the Independent Party thinks.

Diwan Bahadur A. Ramaswami Mudaliar: Neither alternative would
be acceptable now, but we have no objection to sit late on Tuesday night.

Mr. K. C. Neogy: I agree with Mr. Mudaliar.

Sir Leslie Hudson (Bombay: European): We are quite prepared to
continue to sit now till 8 p.M. or after dinner. ' '

Mr. President (The Honourable Sir Shanmukham Chetty):: There i8' no,
unanimity. The two principal Parti¢s ‘are not sgreeable to- this -cours»
The Chair does not wish t6 force a night sitting or sit until the Bill is
finished without due notice. In any case, we might go on for half an
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bhour today and the Chair would suggest that on Tuesday we might begin
our sitting at ten o’clock and finish the Bill on that day, and, if necessary,
have u night sitting to finish the Bill. The House ought to recognise that
position.

Mr. H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
My submission with regard to that matter is that, whatever you arrange,
you should allow us one full day for the third reading stage of the BIll,
because there are many of us who have not spoken on the Finance Bill
at ail and who have important observations to submit to the House.

Mr. President (The Honourable Sir Shanmukham Chetty): Now that
the House knows the programme, Honourable Members can regulate their
speeches and their motions accordingly. In any case, we will go on for
half an hour more today, and, on Tuesday, we begin at ten o’clock, and
either continuously sit the whole day until we finish the Bill including the
third reading, or, if necessary, meet after dinner and sit until the Bill
is finished.

Mr. 0. S. Ranga Iyer: My Honourable friend, Mr. Mody, wanted ‘‘a
full day’’ for third reading, I hope it will be nearly 24 hours. (Laughter.)

Mr. Amar Nath Dutt: Sir, I beg to move:

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘Postcards’ the following be substitated :
¢ Single . . . . . Two piea.
Reply . .. . Four pies’.”

This is a little less than what the price of the postcard formerly was,
and if I have reduced the price of postcards to that extent, it is because
T feel that the prices have gone down so much lower in level that people
must have relief in this direction in the same ratio as the price of
agricultural produce has gone down. I think, within the last forty or
fifty years, no one purchased food grains at the price at which it is
available at the present moment. The price of paddy in Benga! was
Rs. four per maund, while it is now less than a rupee in many places.
That is, the prices have gone down to one-fourth, and, therefore, I submit,
why should not the postal charges go down? Am I to understand that
it is the Government servants alone who are to enjoy the benefit of the
rise in prices during the War time and continue to enjoy the same even
now in spite of the low level of prices that is to be found in the country
at the present moment? It is known to every one of us that the income
of all profsssional men has gone down by 50 per cent. and 60 per cent.
I mean the lawyers and medical men and traders have been ruined in
several places, and agriculturists are going without food. Am I to under-
stand that all these millions of my countrymen exist for the few people
who have entered the sacred field of Government service and that we
exist for them and that we are to supply them the same rate of high
salaries, and ourselves go on starving. Some feel the difficulty of having
retrenchmgent in their salaries, but not to the extent of what T wou'd
say has been the fall in the price of commodities. Those whose salaries
T want to reduce are the men who are most benefited by this reduction
in the price of foodstuffs. And knowing human nature, as we do, I believe,
even you, Sir, will not agree to a 10 or 15 or 20 per cent. cut. That
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is human nature, not to speak of those whc have power in their hands.
Bir, I think I should not be long in my speech, because I find several
people are going away, and it is better that we go to vote on this very
important amendment about postcards which affects the poorest of our
countrymen. And I can assure my Honourable friend, Bir Frank Noyce,
that there is every likelihood of some increase if we .reduce the price of
postcards to two pies; at any rate, even if there is no increase, it will
surely pay 1its way. because there will be an enormous increase in the
use of postcards. People have now got to be careful about writing
letters in a postcard which is worth three pice which probably brings
them more than one seer of rice or one seer of wheat with which they
can feed their wives and children for a whole day. I beg to submit, Sir, that
it is not a Utopia that I am hoping for when I am asking for this

reduction.
Mr. S. O. Mitra: Is it two pice or two pies for a postcard ?

Mr. Amar Nath Dutt: Two pies, that is, three postcards for half an
anna. (Laughter.) There is nothing to laugh at. T remember. Sir, in
vour own Presidency, when I was there for about a vear, none in my
family would take the curd that was being sold by the low class goalas
who would come to our houses but myself, and they used to sell us one
pie worth for my use and it was more than enough. So, 8ir. T submit
that this should not appear to my friends to be unacceptable. 1 think
they should vote for it, and Government should remain neutral, if not

support us. ‘8ir, I move.

Mr. President' (The Honourable Sir Shanmukham Chetty): Amend-
ment moved:
“That in Schedule I to the Bill, in the proposed First Sthedile to the Indian Post
Office Act, 1898, for the entries under the head ‘Postcards’ the following be substituted :
« Single . . Two pies.
Reply . .. . Four pies®. **

Dr. Ziauddin Ahmad: Sir, I support this amendment, but on entirely
different grounds, i.c., in the interest of my eyes. Since the time the
rates warz increasod, people began to write first horizontally with black
ink, then vertieally with red m?fa and now they have commenced to write
at an angle of 45 degrees with blue or violet ink. I think it is exceed-
ingly difficult to read these letters, because people want to gét the best
of their nine pies which they spend on their postcards and they wish ro
write three times, once vertically, then horizontally, and then at an angle
of 456 degrees. Therefore, in the interest of the eyes of the people, 1
support this motion.

‘Mr. ‘M. ‘Maswood Ahmed: 8ir, I am glad that my Honourable friemd,
Mr. Amar ‘Nath Dutt, has more sympathy for the poorer elasses of this
country than Y have. T gave an smendment for three pies, and now -my
Honourable friend wants two pies. 'T @0 not say the had given notiee for
this amendment to get priority. T am eorrv that T canmot support -him,
because in my apinion, 1t is not workable. Tt will 'be ‘verv diflkeult for
the Department, and it Wil be very diicutt dor the -villagers
too, becavse in the viliages mow-a-ldays pice ere beimg msed, eni
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not pies. 8o, it will be difficult to introduce the pie system there,
which is not a good system, and it will be difficult to keep these smaller
«oins like pies. So, I think, it is not workable, and I oppose it.

The Honourable Sir Frank Noyce: Sir, I have only to add to the objec-
tions that my Honourable friend, Mr. Maswood Ahmad, has brought against
this proposal the further objection that it would cost 1,53 lakhs.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion :is:

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
‘Office Act, 1898, for the entries under the head ‘Postcards’ the following be substituted :

¢ Single . . . . . . . Two pies.
Reply . . . . . . . Four pies’. ”’

The motion was negatived.

Mr. M. Maswood Ahmad: Sir, I beg to move:

““That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘Postcards’ the following be substituted :
¢ Single . . . . . . . Three pies.

Reply . . . . . . . Half an anpa ’.

I shall not make any speech on this, because I find that my Honour-
able friends are in a hurry to go. Sir, I am sorry Government have
brought forward this Finance Bill so late in this month that we cannot
do justice to it and discuss all the items, because we have to pass it
before the 81st March. It is a great grievance of ours, and Government
could have placed this Bill for discussion much before the other Bills
which we have discussed. It is very difficult to give arguments in these
circumstances specially when we are busy from 10, and some from 9 in
the morning. So I move this amendment without making any speech.

H(!i'. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

““That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
©Office Act. 1898, for the entries under the head ‘Postcards” the following be substituted :

¢ Single . . . . . . . . Three pies.
Reply . . . . . Hslf an anna . ”

The Honourable 8ir Frank Noyce: Sir, the loss in this case is estimated
at 1,29 lakhs on the assumption that there will be a 15 per cent. increase
in traffic. I think the exposition of the financial conditions of the Posts
and Telegraphs Department, which I placed before the House this after-
noon, shows that we are not in a position to incur tha‘ loss.

. President (The Honourable Sir Shanmukham Chetty): The question
is:

*‘That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, , for the entries under the head ‘Postcards’ the following be substituted :

“Single . . . . . . . Three pies.
Reply . . . . . . . . Half an anna '.”

The motion was negatived.
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Mr. M. Maswood Ahmad: Sir, I beg to move:

““That-in Schedule I to the Bill in the proposed First Schedule to the Indian Post.
Office Act, 1898, for the entries under the head ‘Postcards’ the following be substituted :

‘Single . . . . . ... Half an anna.
Reply . . . . . . One aona'.”

In this connection, I want to submit that this is a point which should
be considered by my Honourable friend there. My Honourable friend, Sir-
Frank Noyce, said that he had got sympathy for the poorer classes and he
reslly wanted to decrease the rate for postcards. The amendments which
have been lost would have improved the system if they had been accepted;
but this amendment is really a kind of necessity. e know in what con-
dition the villages now-a-days are—it 1s unnecessary to place that before my
Honourable friends. It is the postcard which is used by the poorer classes
of the people. Now, the time has come when the Government themselves
have reduced the rates for envelopes and letters, and they should, therefore,
reduce the rates for postcards also. In the past, they did great injustice to
the poor man using the postcard. When I come to amendment No. 34,
I shall quote some other thing, but here I want only to remind the Govern-
ment that they have done great injustice . .

Mr. President (The Honourable Sir Shanmukham Chetty): Nos. 82 and
33 are the same as this, is it not ?

Mr. M. Maswood Ahmad: I have moved No. 29 at present: The others
are for a reply postcard for five pice, and that will come later on, and, at
that time, you will agree, Sir, that it is admissible and I can move that
also.

Now, I only want to remind my Honourable friend that when the sur-
charge was imposed on different articles, it was for 25 per cent. only; but,
on the poor man’s postcard, they put the surcharge at 50 per cent. 1
cannot understand really why they have no sympsathy, rather why they
are so hard on the poor man who uses postcards. In the income-tax and
on other articles in the Tariff Act, you will find that the surcharge was only
25 per cent. in those days—whether you call it surcharge or incresse, it does
not matter, the result is the same—but the price of the postcard was put
up from two to three pice, and my Honourable friend has already realised
a very high rate: the argument at that time was that it would not be
practicable to raise it by 25 per cent. as it would work out to 23 pice and
it would not be practicable to sell them at that rate. But I say, you have
raised it by 50 per cent. and got it from these poor people, and now the
time has come when you must consider the matter and give up this sur-
charge on the postcard at least and fix the rate at half anna single and one
anna reply. There is no question about your losing snything. You have
already realised from the people 50 per cent. more in the past two years:
and the tim2 has now come when you should give up that amount and fix
the rate at half an anna. I think this amendment should be accepted. I
admit that we cannot carry any amendment in this House, because our
attendance is thin: our troubles are well known to all Honourable Members
in this House, snd 8o I really want that my Honourable friend, Sir Frank
Noyce, must consider this point that when they have taken an extra 25 per
cent. over and above 25 per cent. surcharge on postcards, during the past
two years, they have no justification for continuing it again for years and
years. Reslly if he has got any sympathy for the poor classes in this country
and the poor villagers who really use these cards, is it not justifiable to-
reduse the rate from three pice to two pice? With these words, I move.
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Mr. President (The Honourable Sir Shanmukham Chetty) Amendment
"moved:

" “That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘Poatcarda the following be substituted :

‘Bingle . . . . . . . . Half an anna.
Reply . . e e . . . Oneanna’.” '}

Pandit Satyendra Nath Sen (Premdency Division: Non-Muhammadan
Rural): Sir, I beg to support the smendment, knowing full well that we have
very little hope of success. It has been our common experience that we
cannot pass any amendment, in fact, any measure, if Goverument will
otherwise. 8till we have to do our duty—Government have made Vedanting
of us—we are only to do our duty with no eye to the results likely to be

achieved. .

In the very beginning, I should point out that this discussion has been
taken up at a very unusual hour, but I hope that that will be no reason
why the subject should be treated lightly. I should point out that this
is the most impertant of all the amendments relating to postal rates. (Hear,
hear.) The complaint against the enhanced rates of postage is universall
The Honourable the Finance Member will perhaps at once come upon us
with the argument that there will be a loss of revenue to the tune of 56 lakhs,
or perhaps a little above that amount. But I do not see why he should
worry himself about the loss of revenue when a single stroke of the pen
can bring him lakhs and crores—I do not see why he should bother himself
about these figures. I can at once give him some 20 lakhs if he is pleased
to accept it, as I have been proposing every year, provided he is prepared
to levy a heavy and prohibitive duty on vegetable ghee. I single it out
of many other subjects, because that is & subject which has been discussed
in this House on more than one occssion. There are lots of other things
which can bring him lakhs and crores in this way. He may order an all
round retrenchment of five or ten per cent of salaries, and that will bring
him crores. Government should not grudge a loss of revenue of 56 lakhs,
because it is a very important subject. 1 do not agree with my. esteemed
friend, Sir Dsarcy Lindsay, that the Postal Department is a commernxal
Department. I think it has been held by many Honourable Members in
charge of this Department, as well as by various Commissions, that it is a
Department of public utility. That bemg the position, I .do not think thap
the loss of a small revenue is of much importance in this matter. And
where is the certainty that there will be a loss to the tune of 56 lakhs?
We were told last year by Sir Frank Noyce that they dc not keep any
separate returns for postcards: the question is mixed up with so many
subjects—there are cards of private manufacture—that no legitimate con-
clusion can be arrived at on the basis of these figures. I think the revenue
of the Postal Department as a whole should be considered, and our inter-
pretation of the figures of postal income is that the law of diminishing
returns has begun to operate in the Postal Department. The imcome ig
going down with the increase of postal rates. Thsat is our interpretation qf
the postal figures when they are taken as a whole.

There is only one point which I should like to lmpress upon Honour-
able Members T would make 'a pathetic appeal to the. Homourable
Member. It is almost certain that the present Assembly is going te be
disgolved shortly. With what face can we return to our constituency
if we cannot achieve even a single point during our ‘whole: dareer.. There-
fore, I appeal to my friends that we should gain this point, so that we
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‘may show our'face to our countrymen. With these words, Sir, T support
the amendnent.

-
s

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): Si, it is after a
long ‘timo that 1 venture to stand up in this House to support the motion
that is now bhefore us. I am one of those who would not like to stand
in the wdy of the business of the House being proceeded with, but, today,
in standing up on the floor of the House to speak on this motion, I do so
iwith the utmost confidence that the Honourable the Finance Member, in
ynaking the calculations he has made in regard to the loss of 56 lakhs,
Wis not quite accurate. I shall presently explain the reason, Sir. Very
recently,—to our deep sorrow we do not find our old and dear friend, Sir

homas Ryapn, on the floor of the House today,—very recently I had
occasion to discuss this question in his private chamber, and I askad him
mwhether the value of the postcard could be reduced to two pice. I took
down the figures for the year when postcards were sold at two pice. I
also took down the figures of the traffic, and also the present rate of traffic
from him, and I gathered from him that his whole idea of the loss of 56
lakhs was calculated on the basis of a loss of ten per ecent traffic. 1,
however. found on calculation that when the postcard was sold at two
pice, the traffic was increased by 30 per cent. I have not brought those
figures with me,—because I did not expect that this debate would come
on today,—but I have got the figures with me relating to the sale of post-
carde in the year 1929, and also in the year 1932-33. If I could produce
these figures, the House would have appreciated the fact that the loss of
60 lakhs which was based on the loss of traffic of ten per cemt is not
correct. Or the other hand, the traffic will be increased by 30 per cent,
and not by ten per cent. Now, the question that arises is this. When
the price of the postcard was raised from two pice to three pice, who was
responsible for this loss in traffic, which, in other words, means loss of
service to so many people? Sir, today, owing to the trade depression, if
even a single officer is retrenched, it means that the whole family will
starve, and we are told from very high quarters that it is only as a 1esult
of the increase in traffic that Government would be able to keep the staff
in service. If that be the position, under whose inspiration did Govern-
ment take this measure of raising the price of the postcard from two pice
to three pice? There was no justification at all for it. When this pro-
posal to raise the price of the postcard from two pice to three pice was
made, very vehement opposition was raised from this side of the House,
but all that opposition was to no purpose. The Honourable Member turned
a deaf ear to all our pleadings and arguments, and today we find that, by
raising the price of the postcard from two pice to three pice, the traffic
has fallen by 30 per cent.

Now, if Government could undergo this kind of loss for these two long
years, why should they not take the risk of a loss of 80 jakhs for another
vear? My point is, if they fix up the price of postcards at two pice,
the loss will be not 58 lakhs, but it will be 80 lakhs. I have calculated
‘the figure, and I can tell the House that my calculation is correct, and
‘the Honourable Member in charge will not be able to contradict me there.
‘1 am quite ecnvinced that in two vears' time our traffic will be increased
by 80 per cent. If that is so, the question is whether the Government will
-be prepared to undergo the loss of 80 lakhs in two vears or not, and if,
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by these 60 lakhs, you can feed the poor people, if you can satisfy 360
raillions of Indians, you can get really the blessings of all those who will
be serving under you. Bir, very recently I received a telegram from my
district to the effect that fifty clerks including postmen were going to be
retrenched. - I at once brought the matter to the notice of the Director-
General of Posts and Telegraphs, and I am gilad to say that he very
sympathetically took up the matter and sent a wire to the Provincial
Government to look into this matter, and he has already taken the case
in his own hands.

Now, 8ir, if we can increase the traffic in the Postal Department, that
will be the only solution to feed these poor people, and, at the same,
help tke public. The public will get the postcard at two pice, while the
tratfic will be increased by 30 per cent which will go to maintain all those
officials who are working in the Postal Department. With these words,
Sir, I strongly support the motion before the House.

STATEMENT OF BUSINESS.

The Honourable Sir Brojendra Mitter (Leader of the House): With your
pcrmission, Bir, I desire to make a statement as to the probable course
of Government business in the ensuing week. It is hoped to conclude the
Finance Bill and the Salt Additional Import Duty (Extending) Bill on
Tuesday, the 27th, whereafter the next business will be certain Supple-
mentary Estimates followed by motions for reference to Select Committee
of the Bills to impose excises on matches and sugar. On the conclusion
of these motions, the House will take up the consideration of the Indian
States (Protection) Bill, as reported by Select Committee.

The Assembly then adjourned till Ten of the Clock on Tuesday, the
27th March, 1934. '
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